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| CENTRAL ~ ADMINISTRATIVR TRIBUNAL
GUWAHATT BENGH: *

ORDER SHEET

(; . . \ 3 -
E Original Applecation Nos- 7/9 L] /"’lﬂ) g
| lise Petition Mo: /
‘ | :
Ccrtempt Petition Nos /
ﬁengiew Applecation No: | ‘/
~ . MNawe of the Applecant(s): %‘ s CAMCYN@«/S” , L
~ F 'IIJane of the Kespondant(s): Q/Juﬁ LB )
L ,;\d\}toca’te fOI‘ —the ;‘\pplecant:— /ﬂ/h-_r,. m/ CAW)@\/ ,._< 3 N”\/ﬁ\ B
| ‘ x G )N O~ Owr ~
Advocate for the Respondat:- -
i '
|Noftes of the Regiskry | date B Order of the Tribunal N
A —_ X } —_
X |
B TP TR T 230 12.03 Heard Mr.M.Chanda, learned
Lo appiieaiity . : '
fadm Gar net :";‘-W"f“;’f [ counsel for the applicant. | |
sl e f Issue notice on the respondents
o ] | to show cause as to why the applica-
, { { tion.shall not be admitted, retur-
2 nable by four weeks. .
! List on 4.2.2004 for admission-
ne/u” Repiirer L i
;” | } , ,
L N e Member (A)
| e " [ it : ’
S N A e bb
\}:l/'7q s I
e LA ,g;gi 7 mxasxf -
- 7 129.3.04 |  wLearned counsel for the applicant
' }/”'/" submits that notices have not been
o s served. Take fresh action for servie
2 ! | :
e oo SE 30012 ot ce.
Notee | List on 30.4.04 for order.

Gr""

3
E
.
Q\.,
0()

I Member(a)

J&X\b@r(m
/L/

- P9



- ‘ C.a. 299/2003 \&J ( @
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1
i 30.4.2004 Heard Mr. M. Chanda, learjy
counsel for the applicant. ,
(5\ g&JLQ{QQ>faZP07F Qe The application is admitted,

S%\u_ aJU€L£+12C€‘ call for the records, returnable wimhifi

four weeks.

Ty 8 ' ‘List on 2.6.2004 for orders.
-b-eY
TN ‘
‘ Member (A)
mb
2.6.2004 Since Mr. A. Deb Roy, learned
Sr. C.G.S.C.- for the respondents is
on leave, 1list on 24.6.2004 for
orders. ' - i
LIF-Foy . ’ Member (A)
SergnrSec - rrepont~ | mb . |
bl eos o 2 o : .
A 28.7,2004  Four weeks time is allowed to the
= - ' . respondents to file wfitten:statemento

List on 31.8.2004 for orders.

‘

F0-sou -

4 Member (&)
.4§£  o . b r
el NI 31.8.2004 on tﬁe prayer made by ML «AsDeb Roy.v

learned /8r.C.G.5.C. four weeks time is.
e - .. allowed to the respondents to file written
AZ L ©oy o statement. List on 29.9.2004 for orders.
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08.11.2004 -
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Present: Hon'ble Mr.Justice R.K.Batta
Vice-Chairman.

Hon'ble Mr.K.V.Prahladan, Administrae
tive Member,

The learned counsel for the Res-
poriderits "seeks another adjourmment for

£iling written statement., The matter has
already been adjourned twice, fbr the
same purpose;iast and final adjourmment
is granted for filing written statement,
'If the written statement is not filed

on the next date of hearing, the matter
%is to be adjourned costsshall have to

FTIRDC BIDR S IADAPEL P A WD SIS, PTIR YE L

j be imposed on the respondents which shall

?be recovered from the personal pocket

{of the officerg who is required to file .

Rwritten statement. Stand over to 8th Nov.,
§2004.
bl

lC‘—N OL(V -

Member Vice=Chaiman

2 he L Yk TR BT

Mr.M.Chanda, learned counsel f£or the
applicant was present.

Mr.A.Deb Roy, learned Sr.C.G.$5.C.
for the respcndents kixak states that the
- written statement has been sent to
gxolkata for legal vetting. On the last
! occasion last and final adjournment was
i granted and it was clearly stated that 1if

|

! the matter is adjourned again, costs will

!have to be paid by the respondents which

N TR v

éshall be recovered from the personal

| pocket of the officer who is required to
zfile written statement.
|

We, therefore, impos€ costs of
%m.soo/- which shall be paid by the res-
ipondents to the applicant on or before th.
inext date. Respondents shall recover the
jcosts from the personal pocket of the
%officer who is required to file written

|statement. payment of costs is condition

CEN
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A,g Per <o ,i—\) Snctan 11.3.2005 PI?QSO!“'—} The Hon'ble Mr.Justice G,

0.A.299/2003

Contd.,

.\

8+11.2004 precedent for grant of ad journment.

If the costs are not paid on or before
the next date, reaapéndent.s ehall not
be permitted to file written statement
in the matter. 8.0. to 13.,12.2004.

’ _— \
» Me r (A) vVice<Chairman
: bb

13412.04,

The learned counsel for the

. applicant states that the written state-

+

ment has been received to-day. Costs

of ks, 500/~ is already deposited. The

applicant may fii; rejoinder if any,
within six weeks with.advange.copy to
the learned counsel for the Respondents,
The matter be listed for hearing on

Vice~Chaiman

16.2.2005 Present: Hon'ble Shri M.K. Gupta,

nkm

Ao \ma 12061 TR Ot
K’*{ Twe Res porndndsove §
ket g

!

5.2 oS~

<
Re,-},@’i N\EVN %JM\\C/\\U_&.
: PG,\' C_CA ,uv‘g' 4

,& e

W

|

Judicial Member

Hoh'ble Shri K.V. Prahladan,
Admiqistrative Member.

None = appears for the

" ; |
respondents. Adjourned to 4.3.05. |
/%hm |

S~ -
Member (A) Member (J) |

- Sivarajan, Vice=Chairman I
The Hon'ble Mr.K.V.pPrahladan !
Member (A). |
Today when the matter came up fer
hearing Mr.M.Chanda, learned counsel fom
the gpplicant, submits that the receords
relating to the promotion of the appli-
cant (DPC and ACR) are abselutely nece-
ssary for satisfactery dispesal of the
case. Ms.U.Das, learned Addl.C.G.S5.C.
Inaxx appearing for the respondents, sub-
miss that the records are presently net
available with her and she will write t
' to the respondents to furnish the receo
urgentlye.

oo de A
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11342005 Having regard to the f£act that this is

& matter of 2003 we are xk sure that the
. respondents will furnish the necessary reco-
xrds ‘imediately £from the date of receipt of

letter from the Ad8l.C G eS5aCa with utmest
expedition. e
\I

!
!
i
§
!
b
§
!
|
i

Addl«C.F.3.Ce will forward a copy of this

order to the concerned respondents for

§
!
i
i
|
{
% post on 4.4.2005. Ms.U.Das, Aearned
i compliance.

}

AORTY N Ca/o"d/ X
Member Vice=Chafirmean
bb

1

r

404405

Post the matter for hearing on 4

46545,05>
Q’@«/ﬁ”ﬁ

v.tce-Chi
i Mr.M.Chanda leiarned counsel for the
applicant cprays:for adjourmmdnt. Post
the matter on 10,5,05. Ms.UsDas, Addl.
CeGeSeC has placed the relevant records
before the Court which were brought by
an Officer from New Delhi, before the
jcourt to-day, This will ke kept in safe

—y P AT

custedy of the Court. ™
, a‘ 4 . o
% M%er V.tce-Chaj.man

e e D C

M S 4W,§_ 10.05 .2005 Heard learned counsel for the

tparties. Judgment. deliverdd in eopen Ceuwrt

kept in separate sheets.

,_,_.«:rv-"‘

The O.A. is disposed of in temn of
the order .

Vice~Chairman
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CENTRAL ADMINISTRATIVE TRIBUNAL ::: GUWAHATI BENCH.

O.A. No. 299 of 2004.

DATE OF DECISIGN: 10.05.2005

Sri Ashok Chakraborty -

~ APPLICANT(S)
Mr.MChanda . ADVOCATEFORTHE
| - APPLICANT(S)
- -VERSUS- |
Union of India & Ors. : ~ RESPONDENT(S)
| Ms.U.Das, AdLCGSC. 'ADVOCATE FOR THE
| RESPONDENT(S)

THE HON’BLE MR. JUSTICE G. SIVARAJAN, VICE CHAIRMAN. -

"THEHON’BLE MR. K. VPRAHLADAN, ADMINISTRATIVE MEMBER.

1. Whether Reporters of local papers may be allowed to see the judgment?

2. To be referred to the Reporter or not ?

~

Whether their Lor dshqu wish to see the fair copy of the judgment?
/\/“

4. Whether the judgment is to be circulated to the other Benches?

Judgment delivered by Hon’ble Vice-Chairman. | ?7

el
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HON'BLEMR. K. V. PRAHLADAN ADMINISTRATIVE MEMBER

CE’“&JTRAL AD\«JN ISTRATIVE TR}BUNA{. CUW AHATIBENCH

- Original Application No. 299 of 2004.

Date of Order: This, the 10 th Day of May, 26{}5

HON’BLE MR. JUST ICE G. SIVARA}AN VICE CHAIRMAN

Sn Ashok Chakraborty
Son of Late Sudish Chﬁla*abt}rty
Upper Division Clerk
Office of the Station Director :
 AIR, Kanagar. , | Applicant.

llllll

By Advocates S/Shri M.Chanda, G.N.Chakraborty & S.Nath.

I

Versus -

The Union of India

‘Represented by the Secretary

To the Government of India
Ministry of Information and Bmadcashng

“New Deﬂu

" The Director Gefneml

All India Radio ,
Akashvani Bhawan
Parliament Street
New Deihi - 110 001.

The Deputy Director Gener. al

~ Prasar Bharati (Broad Casting Corporation of India)

All India Radio

- Guwahati - 781 003.

The Station Divector

Prasar Bharati (Broad Castmg Corporation of India}
All India Radioc

Guwahati - 781 003.

The Station Director |
Prasar Bharati {Broad Casting Corparﬁhﬂn of India}
All India Radio

i%anaﬂfa;

ri B. Choudhury
- Upper Division Clerk



{’/'
.

A]].blndia Radio -
Tura.

7. SriP.Naha. -
Upper Division Clerk
All India Radio
Guwahati.

8. SriParitosh Chakraborty
Accountant .
All India Radio | -
Itanagar, - o "~ . .Respondents

!

By Advocate Ms. U. Das, AddL. C.G.8.C. " .

'ORDER(ORAL)

SIVARAJAN, LIV.C) :

The ,applicantv:wis Upper Division Clerk under the second respondent.

The grievance of the applicant is that though he was selected for -

appointment to the pos{ of LDC in the year 1984! his juniors who were

appc‘:imed pursuant lto the sélettibn made in 1985 were giveﬁ saxio;‘ity in
the fost of LDC, evidénce of whid} vis a%; vAnnexuvre-_l (é}ﬁpliémﬁ is at
SL.N0.39 whereas réspond@ 10s.6, 7 and 8 are at SL Nos. 33, 36 and 43
resﬁecﬁvély). The applicant i;as therefore filed tlﬁs api)licaﬁon seeking for

djrebtion to the respondents to immediately hold DPC fdr consideration of

appointment for the post of Accountant/ Head Clerk/Assistant against
the available vacancies for the year 19_97~98, 1998-99, 19992000 and for the
| éubsequeht year without hk:ing info consideration the d‘owngra_ding _

 entries recorded in the confidential report, if any, and also after correction

of seniority position of the applicant in terms, ofthe instruction contained

in the Station Director’s letter dated 7.10.2002 ( Annexure-5). Other relevant

- arealso sought.

(}W



.,

3

N

2. - Respondents have'fﬂed their wnltteﬁ statement. In Paragraph 3 of

the said statemen{ it is admitted that the .app]icant is-a candidate of 1984
batch and that before issue of DOPT OM. No.22011/7/86-ss&,{13) dated
3.7.1986, the seniority of the LDC was determined as per date of joining the
post (reference AIR Directorate's Memo No.m/s‘/m-s.n dated 9.2.1981
Recruitment Rules for various posts in AIR). T is also stated that the
applicant and the respondent nos. 6, 7 and § were appointed béfofe issue
of the DOPT circula{' dated 3.7.1986 and therefore their seniority was

rightly determined on the basis of the date of their joining as pér

Directorate Memo dated 9.2.1981. With regard to the convening of the DPC

it is stated in Paragraph 30 of the statement that there was no clear vacancy

under departrhmtal examination quota for holding of departtﬁental ‘

examination for promotion under depamnéntal examination quota in the

year 1997-98 and 1998-99 but however, 2 nos. of vacancies were there

under 20% depaﬁ:mmtai examination qﬂotas for the post of Head,

(lerk/ Accountant/ Assistant during the year 1999-2000 which was

intimated to STI{P), Delhi vide SD, AIR Guwehati letter No.24(2)/03-

S.JI(Exam)/3627-29 dated 11.8.2003 for hélding deparimental examination -

and the case is under process.

3. We have heard MrMChanda, learned counsel for the applicant and

also Ms.U.Das, AddLC.GS.C. for the réspondents. As already noted that

grievance of the applicant is that he has not been assigned seniority based
on the year of selection and that if the seniority was assigned based on ’;hé
year of selection he would have been senior to respondent nos, 6 and 7.

M. M.Chanda, fnéupyoﬁ of the said contention, has relied on a decision

/7

g3k

-
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~

passed Ey this Tribunal on 28.7.2004 in O.A. 39 of 2002. Régafding thenon-
convening of the DPC learned counsel haé brought to our notice to the
averment made in Paragraph 30 of the written statement which I have
already mentioned name}j,? with régard to the vacancy of v1999-2008 steps
are under process. Mr. Chanda submits that there is an obligation on the
part of the respondenﬁ to convene departmental examination for
promotion to higher post‘ sufficiently yearly |
4. We have noted that an officer from the Ministry a‘c‘ New Delhi h&\}e
produced the relevant records) and we have perused the ;ame for the
purpése of ascertaining as to whether the applicant’s case has been
considered for promotion for the year 1995-96, 1996-97 and 1997-98 or not.
We do not want to make any specific observation with reference to the said
records now in view of the nature of disposal of this case. The Office will
return the original records to the Addl.C.G.S.C. for being {ransmitted to
tﬁe department. | | .
5.I Considering the entirety of the 'circmmtameS pu&tﬁuly in view of
the submissions made by N&.M.Chanda, learned counsel for t‘hevapplicant
“based on the judgment of this Tribunal in 0.A39 of 2003, we are of the
view that this application can be disposed of with the following
directions:- |
i) We diréct the applicant to file a detailed representation

projecting his claim for seniority with specific reference |

to the decision rendered by .this Tribunal in O.A. 39 of

2003 and with regard to departmental examination for

%V | pi'omoﬁon to the higher post and alsu'éonvem'ng of the



5

DPC before the competent respondent within a period

of six weeks from today. If. aﬁy such represénta;ﬁon is

filed, the. same. will be \disp‘oséd of by the said
| respondent within three months thereafter.

(ii) Since it is stated in tixe written statement that two
'vacanci.es are available for prc;moﬁon under the
departmer.ltalh examjﬁation Quofcé fér 1999-2000 itself

4 and since it is stated that steps are b@g taken in that
regard we direct the respondents to expedite the same
without delay. |

The Ongmal Application is disposed of as above.

(KVPRAHLADAN) =~ - (G.SIVARAJAN) |
ADMINISTRATIVE MEMBER -~ . - VICE CHAIRMAN

BB
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0. A. NO. \EZ / /2003 \\9\
Sri Ashok Chakraborty.
... Applicant
i : -Versus-
f
l I Union of India & Others
} : ... Respondents
i
| |
|.
I Lists of dates and synopsis of the case
|.
! .
Date ||, Synopyis of particulars in the application J
l i,:
i
OBFI?.1985—Th@ applicant was initially appointed as Lower
i Division Clerk (for short L.D.C.) on regular
L basis. v
i
01.101L1990-As per seniority list of LDC the applicant was
o . -
i placed at serial no.39. (Annexure-1)
I
19%01; -The applicant was promoted to the post of~Upp@rv
[t Division Clerk (for short U.D.C.). !
|
|
31.01U1991-fApplicant joined to the post of U.D.C.
i
Ol.bl%ZOOZ—Seniority list of U.D.C was published.
i (QHHQXUFE*z)
03.00{1996-Tha applicant submitted detail representation
r pointing out discrepancies in the seniority
;, list. (Annexure-3)
19.07. %

999-tpplicant submitted representation. (Annexure-4)

Il

!
il
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07.10.2002-%tation Dilirector atR,  Guwahatl wvide lettsr

3. GHY 24 (2)/2001-8 dnvited attention

all concerned for Peneowal of
discrepancies regarding posltion of the
— seniority list and invited complaints, objsction

el

A on or before 31.12.200%. (Annexure-5)

19.12.2002-The applicant submitted representation pointing
|

; in the seniority list.

. {Annexura-6)

4

C09.11.1999-%tation Director, AIR issued office order for

devartmental examination, (annexure-7)

.

@13.11.l999f14.11,1999—Th8 applicanrt appearad in the limited

dapartmental gualifyving examination.

07.03.2000-Station Director, AIR, Guwahati vide telegram

Lo dated 7V.3.2000 reguested Station Director, AIR,

Itanagar Tor submission of aCR in respect of the

f applicant. {(Annexure-§)

;14;07.2000~Thﬁ applicant submitted reprasentation for

commnunication of the marksheat of Wil tber

gxamination. {(Annexure-9)

21.09.2000-The Director, Staff Trairing Institute, New Delhi
o 7.
L refused to send ths marksheet as desgsired by the

L applicant. (Annexure-10)
C

%5,b9.2000“7h& Director, Staff Tralining Inétitut&, Maw Dalnd

- provided markshest to obther candidates excapt

the aspplicant. {Aannexure-11)

10.62.1998—Thﬁ applicant was entrusted with additional works

i !
.o of higher post. {rmexure-12)
P
1 i1
1
oo
| 1 \




R

=k

18.07.2000-Result of the

30.07.2000-The &

Ol .09.2000~The applica

26.07.2002-The

1.

.07.2003-The

correction of

departmental

published after sitting of the

spplicant submitted detail
the Director.
st submi b

af his case.

relrese

aubmitted

the authority

for

PE LG &

oromotion after remaving

seniority list. The said

forwarded to the Director

applicant again  submitted

which was the Sta

&3 07,g00nu

forwarded by

PRAYERS

That the respondents be directed to ho

With immediate effect for considerat

for the post of

avallable wvacarcies for

1999-2000 and for the subseguent

WS S

into consideration the Ao

the confidential renort if Ay,

seniority position of

dise

Gengral on 26.07.

Accountant/Head Clerk

WIS DR LY

Lhe vear 199

grading entries

examination was

-

DRC. (Aannexure-17)

representation to

-

(Annexure-18)
ntation for review
¢ ..
(Anmexure-19)
reprasentation to
f his case for

the

repancies  in

sy 1. -

FEDPess nt$i1un

A
(""A % 7Y
2002,

(Annexure-21822)

e

sntation,
tion Director on

£ 1 g 1 1 b g o PR @
(RNMMeExure-23824 )

1d the Review DPC
ion of promotion

fE5K against

without taking
recorded in

and also after

the spplicant i
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terms of the instruction contained in the Station

Director’s letter dated 7.20.2002(Annexure-57).

PRy
™3

. That the respondents be directed to promote the

applicant to the post of Accountant/Head Clerk /85K

? ' after holding the Review DPC, without taking into

consideration the entries of down grading CR if any,

recordasd 1n the vear 1997-98 199899 and l”””w”ou

%

(€3]
.

—
o

Pt

at  the respondents be directed to correct  the

seniority position of the applicant, placing him above

ctly in terms of the

b
e

<

the respondernt Nos. &,7 and 8

relevant -seniority rule/instructions contained in the

4 relevant Government circular.,

4. That the respondents be directed to pass appropriate

order/orders, promoting the applicant faor the post of

i sccountant/Head  Clerk/S5K with a1l LU”WLqUQHlei
f Service bsnefits at least from the date of promotion of
| .
gi his immediate Juniors.
I
I
[
| - . .
. i S.Costs of the apolicatian.
i i .
|
1
i . - - -
L] . ANy other relief{s) to which the applicant im ertitled
| a3 the Hon’bls Tribunal may deem FTit and proper.
i -
i
i
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IN THE CENTRAL ADI\'IINISTRATIVE TRIBUNAL
GUWAHA'TI BENCH S
(An Application under Section 19 of the Administrative Tribunals Act, 1985)
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Union of India & Others: Respondents.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH: GUWAHATI

an Geplication under Section 19 of the Administrative

Tribunals Act, 1985)
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' BETWEEN

L Ashok Chakrabu%tv

of Late Sudish Chakraborty

oer Division Clark

{

Fice of the Station Director

Ttanagar.

The Union of Indis,

Represented by bthe Secretary to the
Governmant of Iﬁdia§ iatrv of Information
and hruﬁd Casting,

New Delhi.

The Dirsctor General
A1l India Radio
Gkashvanil Bhawan
W&rliam&mt Strest
New Delhi~110001

The Deputy Director Gensral
Frasar Bharati (Broad Casting Corporation of Iadia)

41l India

Raciia
51LO0E

» oy

Guwanati-76

L'}

The Station Director
Prassr Bharati (Broad Caszting Corporation India)
11 Inmdia Rad 110

Guwahati-781003
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The Station Director
Prasar Bharati (Broadcasting Corporation Incdia)
a1l India Radio

Ttanagar

el B. Choudhury,
Upper Division Clerk,
a1l India Radio,

Tura

Sri PL Naha,
Upper Division Clerk,
A1l India Radio,

Suwahati.

Sri Paritosh Chakraborty,

aocountant,

411 India Radio,

ITtanagar.

(Notices may be servad in respect of Private Respondsant
Mo . 6&7_&ﬁd 8 throual respondent No. 3.

.. .Respondents.

DETAILS OF THE APPLICATION

particulars of order(s) aaainst which this application

is made.

This application is made praving Tor a direction upon

neEC  ignoring tha

the respondents Lo IR
downarading remarks reeorded i by <ha e} without
pyroviading opportunity to the applicant and also for

correction of the discrepanciss in the seniority 1ist

of the Upper Division Clerk published ag on 1.1.2002,

vide letter dated 19.12.02 strictly in terms of the
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\
4 v
Lo
- i ' -
|
e 48 i “
o i J
I
t
T ﬂ . - . . . - .
o0 orelevant DLOLPLT. Clircular holding the filed in the
] H )
Bl |
i o . . . - .
- matter of fixation of seniority and also in terms of
Lo . . - e
ﬁ T Btation Director, Guwahati letter dated 7.10.200Z2, and
»
ﬁ foalso with the praver to consider the promotiorn of the
b :
Hoapplicant  to the post of  Gccountant/Head P}&tk! [5K
i oagalnst the wacancles sarmarked Tor the vear 1997-98,
| 1998-99, 1999-2000 by holding examination/DPC  with
| "
limmediate  effect with all  consequential  service
L benefit
Lo
o
2. ~isdicti i 1 1.
' |
. .
) ‘ The applicant declares that the subject matter of this
. . . . . . e e e .
il application is well within the Jurisdiction of this
i i ’ !
A . - -
, 0 HonTble Tribunal.
]
3. Limitation.
i
‘f : g - e - - -
© 0 The applicant further declarss that thiz application is
: % filed within the limitation prescribed undsr sectlon-21
| _ _
P the ﬁumLu?«ixaiiwa Tribunals Gct, 1985,
i
: P
i
- |
4. ' Eacts of the Case.
] .
B :
1 i . .
4. L] That the dpﬂll ant 1s a citizen of Indis and as such he
g
; bod entitled to all the rights, protections and
. P
‘ .
Iprivileges as guaranteed under the Constitution of
o India.
lf‘ !
L : , : f'
4.2, That the applicant 1 presently working as  Upper
}} ¢ Division clerk in the office of the Station Director
i ;
- '
k ; all India Radio, Itanagar. The Adpll rant was initially
i : .
Pl ;
‘ :
.
Lo
| 1 . ' . .
b : —
| Ow@wfwﬁ
g :
i




appointed as L.D.C. on regular basis or 8.10.198

I‘G
(it

through  Staff Selection Commission under Daputy
Director Gensral, ALl India Radio, Guwahati. 0On his
sppointment to the post of L.D.C. he was initially
posted at AIR, Kohima. It i% relevant to mention here
that the applicant was a candidate of 1984 batch who
appesared in the interview before the Staff Selection
Commission for recruitment of LDOs Lhrmu“h competlitive
examination. The result was declared in 1984 itself,
however, aftsr completion of requirad formalities the
apelicant could éble to join on $.10.1985 in the

department .

That vour applicant was promoted to the post of Uppsr

[

Division Clerk in the vear 1990, howaver, dus to delay

in the process of promotion the applicant was allowed

[

it

to Jjoin to the promotional post. only on 31.1.1991 I
Lhe office of L he Execubive Enginesr Civil
(Construction) Wing, A1l India Radio (in short, AIR),

Dimapur, Guwahati, Division IT.

That the next avenue of gromotion from the Cadra of
Upper Division Clerk 1s fAccountant/Hesd Clerk/Senior

Store Kespar in the pay scale of Rs. 5000-8000.

L. ' , iRree ,
That 1t 13 stated that there are altogether e BOUrCEs
0

of nromotion and recrul tment Lo the
Apecountant/Head Clerk/Senior Store Keeper, Tirstly 20%
by limited departmental competitive examination, after

4

completion of 3 vears regular service in the cadre of
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do

UDC, secondly, 60% by promotion on  the bas

I

saniority cum fitness subjsct to completion of 5 years
£

regular service in the cadre of UDC and thirdly, 20% by

direct recrultment.

4.6 That 1t is stated that as per law lald dqwm in the
Ministry of Home affairs, Governmert of India (DP & AR)
.M. dated 6th June, 1975 the zaniority 13 reguired
to be fixed in the cadre of L.D.C. in order of merit or
rank obtained on the recommendation of the UPBC or any
other recruiting agency. It is further clarified in the.
sald Office Memorandum that thg parson ammoimtad A% A
rasyult of a earlier selection being placed avove those

appointed as a result of the subsequent sslection.

But surprisingly in the department of AIR there

arg lots of drregularities and discrepancies in the

matter of fixing =zeniority in the cadre of LDC/UDC aﬁd
Lhe applicant is & wvictim of ﬁgch irregular practices
adopted by the respondents, while fixing his seniority
in the cadre of LDC in vioclation of the Rule lald down
in the Department of Personnel & Training 0.M. dated

§.6.197%. Be it stated that in spite of repeated

representations the respondents did not restors his
saniority in the appropriate place in terms of the DOPT

Circular dated &.6.1975.

i
[

is  relevant to mention here that as per
P seniority 1ist of LDCzs published as on 1.1.1990 the
applicant was placed at serial No. 39, howsver, Ona

o,

Spri PLChakraborty, L.0.C.., Junior to the applicant.

Ottty



placed at serial MNo. 43 but surprisingly said Sri P,
Chakraborty, Respondent no. 7 has been placed above the
presant &ppiicant in Lhe  seniority  list  of UDC
published in the vear 2000. As a result, Sri 9.

Chakraborty in fact made senior in the seniority list

of UDCz. Be it stated that normally $@miority ooxibion
in the cadre of LDC in fact followed »in tha higher
cadre of UCC but the respondents made a departure in
the instant case of the applicant in total yiolatiom of
the norms laid down by the Department of Parsonnel and
Training and in spite of repeated representations no
action was taken by 'tha rezpondents to restore  the
e ity of the applicant.

&Jmlldrl some of  his  Jjuniors namely Sri D.
Choudhdryﬁ UDC who appointed in compassionate ground on

D.C., Sri P. Maha,

#
=
z
0
9.)
e
@
o
-
)

Z6.86.1985 at Tura, in

UDC, AIR, Guwashati who Jjoined 5.6.1985% and Sri T.L.

.

N

Sald UDC, AIR, Kohima who joined in the department on

3.9.1985 also shown above the present applicant in

or

}u

daliberate vioclation of e rule, Sri Faritosh

e
r

Chakraborty, a recruitee originally in the cadre of LD

muck atter the appo :tm&nt of the present apelicant

30 shown above bthe present applicant in violation of
DOPT  dnstruction. This fact would be evident from the
seniority list. published as on 1.1.1990 as well as

seniority list of UDC published as on 1.1.2002. It is

categorically submitted that the names of the Juniors

of the applicant referred to above either appointed on

ground but

;_
e
&
o
@

Dr Oon Ccompas

direct recrultment

(Db
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recrul bed duriﬁg fth& VEA T 1985. Thaerafore, the
applicant being a candidate of 1984 batch of the Staff
Selection Cadre, cannot be placed below his Juniors in
the ﬁ&niarity liﬁté of LDC cadre® as well a3 in bhe
seniority list of UDC cadre. Sril 0. Choudhury and Sri
P, Naha ard Sri P, Chakraborty has heen impleaded as

private respondent in the present proceeding.

focopy of the extract of seniority list published
38 -on 1.1.1990 as well as 1.1.2002 both in the
cadra of LDC and in the cadre of UDC are enclosed

8% Annexure~1 and 2 respectively.

That 1t is stated .that the applicant way  back on

F.10.199% submitted a detail repreasentation polinting
aut the discrepancies in the seniority list in the
cadreg of UDC  showing the Tactual position of the
seniority list in the cadre of LDC which was later Qﬁ‘
F@d@%igﬁ&tﬁd as Clerk Grade 11 in the department of All
India Radio but no action was initiated for the
correction of seniority list.

A copy of the T@P"CJWﬂLdtlUH dated 2.10.1995 1is

arnexed as Annexure-

That it is stated that Station Cirector, Al1 Indis
Radio, Guwahatl vide letter bearing Mo. GHY-24(2)Y/2001-
8/ dated 07.10.2002  invited attention of the all

concernad Tor removal of discr

- I
O .
SMCLER 1T

any regardlng
posihion of  bhe senilorivy list and  further invited

conelaints, obljectlons on or before 31.12.2002 for the

(Dt Mﬁf—‘



4.9

4,10

thereaftor submittad repre

sariority list of UDC for the vears 1999, 2000, 2001
and 2002  to facilitate further promotion in the cadres
of Head Clerk/Accountant/SSK. The applicant immediately

LA202002

o

erntation dated 1
pointing out the discrepancies in the seniority list of
the UDCs and also referred his esrlier representation

1

(R ¥
&
BN

date L7.1999 but the respondents did not takse any

ﬁt&b$'~to remove  the discrepancies in spite of the
assurance given by the respondent in their letter dated
T.10.2002.

Copy of the representation dated 19.7.1999 and letter

dated 7.10.2002 and representation dated 19.12.2002 are

annexed as Annexure-4.,5 and 6 respesctively.

that the respondents are duty bound
to recast the seniority of the applicant in terms of
the DOPT circular and more particularly in view of the
Station Director, Guwahati’s latter dated 7.10.2002,
after correction of seniority positiorn, the respondents
May further procead Lo ﬁom%iderith@ pramotion of  the
applicant in the post of Head Clerk/accountant/Senior
Store Keepsr. But surprisingly no action has  bean
initiated for correction of Lhe saniority list in terms

of the Station Director’s letter dated 7.10.2002.

That your applicant appaaread in the Limited
Departmental @Qualifving Examination in the y@ar 1995-
96, 1996-97 held on 13.11.1999 and 14.11.1999 and re
fared well in the written examination held in the above

raeferred dates pursuant to an office ardsr no. I{a~

Olontsl”




23(2)/99-8/3311-14 dated 09.11.99. Aafter the aforesaid
written examination the department wag‘ silent fTor &
guite long time. However, wide telegram dated 7.3.2000
the Station Director, @aIR, Guwahati .rﬁqu&stzd the
Station Director, Itanagar for submission of AcCR for
the period from 1.4.199% to 31.3.1996, 1.4.1%%96 to
15.1.1997  inm respact of the applicant Tor orward
transmission to  Directorate for consideration of
promotion.

Copy of the Office Qrd&r dated 9.11.1999 Telegram

dated 7.3.2000 are annexed as  Annexure-7 and 8

respectively .

That vour applicant vide representation dated 14.7.7
addressed to the Dirsctor, Staff Training Institute,
New Delhi sought for communication of the markshast of
writtern examination. The applicant also stated in the
sald representation that he had come to learn  that he
vassed In the written examination held on 13.11.1999
and 14;11N1@?9 but the Director vide his letter bearing
NO; 2/6/99-2000-DSI(PY/90 dated 2 L9LZ2000, raefussd to
send the marksheet as desired by the applicant A11cd
further stated that mere qualifving in the written
examination does not  entail &  person  Tor  final
selaction.

Copy of the representation dated 14.7.2000 and the

letter dated 21.9.2000 are annexed as Annexure-9

and 10 respectively.
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4.12 That it is stated that it is a normal practice in the
CBtaff Training Institute, AIR, to provide Mark.ﬁh@at Lo
the candidate who desire bto obtaia the same, as for
gxample, the Director, | vide latter Mo
T4/Exam/ST1/2000-2001/4246 dated 15.9.2000 provided the

mark sheest to the candidate bearing Roll No. 5049 and

s

5050 to the candidstes appeared in the Competitive

41
.

£

gxamination for oromotion of SEA Lo the cadre of Ea, as
such, denial of providing marks/mark sheet to the
applicant smacks mala fide.

Copy of the Director’s letter dated 15.9.2000 is

anrmexed as Annexure-11.

4‘13 That it is stated that the applicant all along treated
as an outstanding worker by the competent authorities
and always besen entrusted with additional works of
Migher posts  in addition to his normal work whiich
would be evident from order bearing No. Ita 1(4)/98-8/
cdated  10.2.1998, lstter bearing No. Tta-21(1)/99
ZOC0/AC/ 846653, dated 12.02.01, ordar dated 21.1.1%999,
order dated 22.2.2000 ordgr dated 6.12.1999,

Coples of the order dated 10,2a1998ﬁ. 21.1.1999 ),
6L 12,1999, 22.2.2000 and 13.2.2001 are annexed as

Annexure-12,13,14,15 and 16 respectively.

4.14 That 1t is stated  that  the result of the 20%
departmental  ewxamination auota for which written
gxamination was held on 13.11.1999 published vide
letter dated 18.7.2000 after sitting of the DPC in the

Meadguarter office abt Delhi sometime in the month of

Ot
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from a reliasble source that the DRC o

11

b

June-July, 2000 but  surprisingly  in the impugined

promotion order name of  the apolicant did not findg

place. However, his Jjunior 8ri Paritosh Chak Woorty was

promoted by the order dated 18.7.2000. It is learnt

[N
[
o8

not  recommand

the name of the applicant after per

~

of the ACR of
the applicant. The applicant @lsa came  to i@arm that
fis ACR has been down graded during the vear 1998-99
arch 2000 without providing im Ay :r@aacmablm
opportunity and also without reflecting t%@ Tactual
position, actual performance, wWork and witﬁdut
imdiCatimg Lhe works really entrusted Lo tﬁ@ applicant

at the relevant period mentioned above. It iz a

settled position of law that down grading o? antriss,

b

s0 Tar confidential reports are concarned cannot be
macle in T AT ~¢ without pronviding reasonable

opportunity and DPC cannot also taks into consideration

of such down grading ACR for consideration of promotion

to the next higher post. But in the instant case of the

applicant the DPC in violation of the rules taken into

consideration down grading of ACR, as -such the DPC

orocesding for promotion for the ?pu&t of
Accountant/Head Clerk/S5K are liable to be sel aside
and guashad on that score alone.

A copy  of  the impugned promotion mrﬂ@r dated

18.7.2000 is annexed as Annexure-17.

suance of

That vour applicant immediately after the

the promotion order against the vacancies of




12

1996-97 submitted a detail representation on 30.7.2000
to the Directar pointing out that the entries in the
confidential report has not  been m&d@ properly
reflecting the actual works entrusted to the applicant
and e nas also pointed out that there Were

iscrepancies in  the seniority list of UDCs but in

o

7

pite of repsated representations  no  action  was
initiated by the respondents Tor correction of the said
impugned seniority list. Similar representation was
again aubmittad by the applicant on 1.9.2000 praying

inter alia for review of his confids

rEnorts on
the ground that the confidential report for the vear
1997-98, 199899, 19992000 have Dean r@portﬁd/r@vi@w&d
oy the officers other than reoorting officers

(fcet. )/ Reviewing OFficer (ASD) in wviolation of vol. II

ALIR Manual., In this  connection Aon’ble  Tribunal’s

attention is drawn to the P@l@vant provision of the QIR
Manual and oh that ground alone the promotion of the
applicant GQﬁﬁidﬁV@d by the DRC for the cadre of
~Aocountant/Head Clerk/SSK against vacamgiﬁg 199598 ard
1996-97 is liable to be reviewed. Tt is categorically
submitted by the applicant that down grading entries in
the ACR has been made in respect of the applicant
without providing reasonabls omportgniky fér t e
calendar vears mentionsd above. Moreover, entries have

begen made in the CR for the yvear 1997-98, 1998-99 and

1999~-2000 cther than Lhe actual reporting

officer/reviewing officer. Therefcre, it dis not

}

sible on the part of the DRC to takese rote of

mermis

¥

Lt
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those down grading ACR for the purpose of consideration
of his promotion» but the DPC neld in the -month of
June/July 2000 taken note of thoss down araded ACR and
ultimately not re tumﬂen@ zd bhe applicant for promotion.
It is rﬁlévaﬁt to m@ﬁti@ﬁ nere that the confidential
report carries 100 marks for the purpose of promotion

£

to the cadre of Acoountant/Hesd Clerk/S8K. Thereforse,
Horn'ble Court be pleased to direct the respondents Lo
fold the Review DPC to consider the promotion of the

applicant  without faking into  consideration th

&

downgrading entries in the ACR Tor the aforesaid vears.

oDy of the representation dated ECL.T7.2000,
L9.2000C and  extrsct  of Ehe AR Manual  are

enclossd at Annexure-18,19, and 20 respectively.

That it is stated that written examinstion for the post

of fAccountant/Head Clerk/S8K far the vear 1995985 anc

10
E

96-97 were held in the vear 1999. However, afTter
declaration of the result of the said examination in
the wvear 20000 DPC took plsesce for consideration of
promotion of the aforesaid post in the month of
June/July 2000 on the basiz of the results of b
written examination and ulbimately promotion to the
post of Accountant/Head Clerk/SSK were issued only on
18.7.2000 against the vacancies of 199595 and 1996-97.
But no examination or DPC were conducted against ths
vacancies of  Accountant/Head Clerk/835K for the vear

199798, 1998-99, 1999-2000 and the vacanclies occurred




thersafter. ST rasult, the applicant 1s  also
suffering for norn-consideration of his promotion to the

next promotional post dus to non holding and DPC.

3

Tt is a settled position of law that sromotion

£

should be effected on the day itself when th&.va05nci@£
are occurred without causing any delay, mthﬁrwiaavit
Wwill cause loss  on the promotion prospect of  the
concernad govermment employee as well as it will CAUSE
monetary loss to the emolovee concerned. Gov&rﬂm@mt of

necessary  instructions  on  different

A

India izsuec

accasions for timely holding of DPC bubt the respondents

in the instant case in total viclation of the said

instructions dill date no action has initiated fTor
consideration of the promotion of the applicant against
the vacancies occurred during the vear 1997 orwards. As

such, the Hon'ble Court be pleased to direct the :

for immediate

respondents to soaRsary whe

consideration of the promotion of the applicant after
correcting the seniority position df the applicant
both in the cadre of LDC and UDC as per relevant
instructions of DOPT in force. The applicant also prays
for a further direction upon the respondents éo ignore
the down grading entries 1 any 1n ACR by the D@C,

which was recorded without providing any opportunity.

g

That your applicant submitted representations  on
£6.7.2002, 25.7.2002, 15.7.200% praving inter alia for

review of  his  case for promotbtion after removing

ts

discrepancies nothe seniority list to review is
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P
j ig promotion for the vacancies for the yaar 1995-95, 1996w
f ﬁ 97 on the basis of authﬁmtié CRoand material facts with
3 | exact vacancy position up to the ysar 2000. It is
‘ Felavant to memtiwn‘hér& that the representation dated
C 15.7.2003 in fact forwarded by the Station Dirsctor to
E 1 the Director General, AIR, New Delhi vide letter dated
; 23.7.2003 MUL no action is initiated by the respondaents

=TT

.

for redressal of his grievances.
That wvour applicant is  aspprehending that Further

process  of  promotion against the  vacancies

3

1 f‘

i

ﬁccduntamtfH@&d Clerk/S8K for the year  1997-%8, 1998-
79, 1999-2000 may start immad ately over looking the
direction of the Station Cirector, Guwahati for
correction of seniority contained in the letter dated
7.10.2002  (Annexure-5 Y. therefore Hor’ble Court be
pleased to direct the respondents to correct the
serniority position of bhe applicant a@'m@r instruction

cantained in the

fﬁ

letter dated 7.10.20072 and Lmmadia "uly
thersafter Lo start the procaess  of consideration for

promotion of the applicant to the

directing the respondents  to grant prame

G

e
iy
&

=

o]

——
[

o

plicant from the date of ccourrence of wvacancies of
aocountant,/Head Clerk/S8K with all service berefits

including monetary benefit and se srlority

Dusity
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Copiss of the r&pr&%&ﬁtaﬁlam dated 25.7.2002, and
?orwardiﬁg’lﬁtt@r dated 2&6.7.2003, representation
' data 15.7.200% and f@rwardimg letter dated
N @3.7.2003 are annexed as Annexure 21,22,23 and 24
; respectively.
1? That it iz stated that the annual Confidential Reports
for the pericd from 1.4.1997 to 31.3.1998 written by
v, Accountant rightly but the same was
| reaviawaed by Sri J.T. Jirdo, Station Director, instead
of Sri D.C. Kachari, asstt. Station Director who -was

bhe reviewing officer as per AIR Manual, similarly, CR

tfor the period from 1.4.1998 fto 31.%5.1999, in fact

raported by Sri Yangsan, Programme Sxecubtive  {(DDO)
Voinstead of Sri B. Choudhury, fAccountant as reguired
ounder the 4TR, Manual. Agailn the CR of the sald period
was reviewed by Sri J.T. Jirdo, StationDirector instead
of Sri D. Kachari, Asstt. Station Oirector as regulred
| under the rule.

! ' -

I Pericd 1.4.1999 to 3.12.1999 was again reported by Sri
1

cutive (DDO) instead of Sri B.

5. Yangsan, Programme
Choudhury, Accountant angd the same was reviewesd by Sril
VJLT. Jirdo, Station Director instead of Sri PLK. Mizra,
hofAsstt., Station Director as reduirﬁd umd@ﬁ the ruls,

It iz Ffurther submittsd that the applicant while
agfficiating in the post of Accountant during the period
from 4.12.1999 to 21.3.2000 the CR of the sald period
Towas reported by Sri 5. Yangsan, Programme .Ex&cutiv&

DOOY instead of Sri J.T7. Jirdo, Station Director but

PN

[

Lhe same was  wrongly  reviewsd by Sri J.T.  Jirdo,

ar
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Station Director as reviewing officer whereas as per
AIR Manual the sald period cught to have been reviewed
oy Deputy Director General, Guwahati. Similar
irregularity took place during the pericod from
14,2000 to 30.7.2000. aAgain the CR pertaining to the

period from 31.7.2000 to 31.3.2001 ought to have bsen

reported by Sri P, Chakraborby but the same was

1

reported wrongly by Sri 5. Yangsan but however bthe same
was  correctly  reviewsd by Sri J.T. Jirdo. It is
categorically submitted that Sri S, Yangsan never
reported  the factual position of the work éctually
entrusted to the applicant, so far the applicant cams
to learn from the reliable source, Sril Yangsan never
indicated in IRRTS confidential report regarding
performance of higher responsibility and duties. It is
relevant to mantion that the competent authority, 1.8,
Lhe Station Dirsector rather given rewardad  for
cutstanding work of the applicant during relevant
veriod. But those things were never reflected during
the aforesald pericod. Surprisingly, some downgrading
artries were made in the CR during the period mesntionad
above which has édv&r%&ly affected the promotion of the
applicant to the post of Accountant/Head Clerk/SSK and
the applicant was not recommended by the 0PC for
downgrading ACR.  Therefore the Hor’ble Tribunal e
pleased to call for the records of DPC procssdings
held in the month of June/Julv., 2000 and the &CR of the
relevant paeriod which were considerad by the said DPC

for propsr adiudication of the case and also for



|

passing necessary orders upon the respondents to ignore
Qr‘not to take into consideration the down grading
@nf?ies in the Confidential Roll by the DPC which
likely to consider the case of the applicant against
éhe vacancies of Accountant/Head Clerk/SSK for the
year, 1997-98,1998-99 and 1999-2000 and for the
‘Sﬁbsequent years. It 1s submitted that Hon’ble Court be
gl%asad to direct the respondents to review the DPC
proceeding held in the month of June/July, 2000 without
taking into consideration the down grading entries in
Ehe confidential report for passing necessary
c@néequential order accordingly.

4.20 That your applicant - submitted a seri@s of
Hapfas@ntations before; the competent authorities for
redressal of his grievances but the respondents did not
tgk@ any steps, therefore in the compelling
circumstances the applicant is approaching this Hon’ble
Tiribunal praying for an appropriate order upon the
respondents for granting him adequate reliefs on the

facts and circumstances stated above.

4.20A.That it is stated that as per recruitment rule the
post of Account/Head Clerk/Senior Store Keeper are
npquired to be filled up 20% by limited departmental
competitive examination 60% by promotion on the basis
of seniority cum fitness and 20% by direct recruitment.
Bht surprisingly the provision laid down in the

P@cfuitment rule never followed by the respondents and

Ik, Guotrnli ™
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as  a result promotion made under departmental
examination aquota never maintained. Therefore, the
present applicant as well as other similarly situated
employees of the dapartg@nt could not avail the benefit
of promotion under department quota. It is pertinent to
mention here that since 1986 till  1999-2000 no
examination under departmental quota of 20% was
conducted. .Th@ detail particulars of the post of
Accountant/Head Clerk/Senior Store Kegper filled since

1986 to 2000-01 are given below:

Year Promotion made under | Promotion made | Direct
Seniority cum fitness. | under Dept. | Recruitment,
Under 60% quota, Examination. Under | Under 20%

20% quota. quota.
36-87 2 . Nil Nil
87-88 2 Nil Nil
88-89 7 Nil Nil
89-90 6 Nil Nil
90-91 14 ' Nil Nil
91-92 14 TNl Nil
92-93 2 Nil Nil
93-94 1 Nit ‘ Nil
94-95 3 Nil Nil
95-96 2 Nil Nil
96-97 11 Nil
97-98 Nil Nil
98-99 Nil Nil

99-2000 Nil Nil
2000-01 Nil 04 (2 for 95-96 under
Deptt.Examination quota
& 2 for 96-97 under
Deptt Examination quota
filled up in 2000,

AihiR Oretento X
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It is quite clear from above that the auota for

. promotion has not been maintained by the respondents at
all. Moreover, due to chon-consideration of the

i applicant under the Departmental Competitive
Examination held on 1998-99, 1999-2000 and 2000~01, the

- d@bplicant although passed the Departmental Examination
‘:could not avail the benefit of promotion. Therefore,
} Hon’ble Court bpe plessed direct the respondents to
consider the case of the applicant in the existing
ivacancias Now available for the vear 1998-99, 1999-2000
and for 2000-01, ignoring the downgrading ACR if any
iwhich were recorded without providing any opportunity

‘to the applicant.

4.21 That this application is made bona fide and for the

icause of justice.

5. Qr@unds for relief(s) with legal provisions.

5.1 For that, the confidential reports of the applicant for
the‘years 1997-98, 1998-99, 1999-2000 have besn written
By the officers other than the actual reporting and

reviewing officers, in total violation of thea

1

dhste Onhralbo ™
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provisions laid down in &IR Manual without projscting
the actual work entrusted and performed by the
1.

applicant, and also without reflecting the fact that

the applicant all along being entrusted with the work

4

-

of higher resporsibilities and the acknowledgment of
his outstanding works by the higher authorities by way
af aranting reward, hororarium by the Station director,

Ttanagar.

For that, entries of downgrading remarks was recorded
- - N "

in the anrmual Confidential Reports during the vear
1997-98, 1998~99, 1999-2000 by the officers without
oroviding any reasonable opportunity but the same was
taken into consideration by the DPC wile considering
the case of the applicant for promotion to the post of

Gocountant/Head Clerk/s$SK in the month of June/July,

2000,

For that, the confidential reports carries 100 marks

for consideration o promotion Lo Lhe  post of
aocountant/Head Clerk/S5K.
For that, the applicant secured outstanding/Very Good

marks in the writhben examination held during the vear

999 for consideration of promotion to the post of

S

aocountant/Head Clerk/S58K.

For that, name of the applicant was not recommendsd by
the DPC held in the month of June/July, 2000 dus to

antries of downgrading ACR recorded in the confidential

~

report for the year 1997-98, 1998-99 and 1999-2000.

Doty
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5.6 0 For that, in spite of repeated representations no
revies of Confidertial Reports for the yvegar 1997-98,

1998-1999, 1999-2000 wers conducted by the authorities.

~4

For _thata the applicanmt was not  considered  for
promotion against Lhe . available vacancies of
gocountant/Head Clerk/88%K for the vear 1997-98, 1998~ .
1999, 1999-2000 and subsedquent vacancies awvailable
thaereafter 111 date.

L8 For that, the respondents did not take any steps to

start the proces for promotion to  the post  of

4

aocourtant / Head Claerk/s5K against the avallable

vacancies of 1997-98, 1998-99, 1999-2000 and vacancies
gecurred in bthe subseguent vears till filing of this
spplication.

5.9 For that, as psr governmant instructions pangl fTor
existing and Aﬁticipated vacancies are liable to be
prepared by the department concernsd well in advance,
s0 thab there should rot be any delay in promoting the

@ligible officers. Moreover, promotion of the emplovess

are reguired to be ordered on the date of occurrence of
vacancy, 5@  that thare should not bs “éﬂy loss  of
promotion prospect or monetary benefit to the concerned
govermment emploves otherwise eligivle for promotion.

5.10 For that, the appllcant attained eligibility long for
promobion Lo the post of ﬁccouﬁtamt!H@ad Clark/S8K as

DEr rule.

[y
s

For that, in apite of the repsatbad reguasts

discrepancies 1n the seniority. list both in the cadre

Ottty
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af LDC as well as UDC has  not vyet ba@n correched, in
spite of the specific instructions cartained in  the
station Director’s letter dated 7.10.2002.

For that, the seniority list both in the cadre of
LDC/UDC has been orepared in total violation of the
instructions contained in  tLthe r&lgvaﬁt' govarnmeant
circular.

Far that the applicant being a candidate of ;984 batch
of  LDC entitled to be declared serior than  the
recruitees of the gub%@du&ﬁt years as per relevant
saniority rule, as such p;acing the applicant below in
the seniority position both in the cadre of LDC and_UDC
Lharn the éub&&ﬁu&ﬁt ‘recruitgﬁg namely private
raspondant Nnos. 6,7 and 8 are contrary to  the
orovisions  of senloriby rule laid  down by the
sovernment  of  India, Department af  Persornel  and
Tralning. |

For that, applicant is entitled to be declared senior

1

3
.

than the private respondent nos.s,7, an

Far bthat the applicant i anbitled to be considered for

nromotion by holding RﬁQi@w ope after correction of
saniority position as Q&ll as after review of ths
confidential report for the vear, 1997-98, 1998-99 anrd
1999-2000.

For that respondents are duby bound

DrOCess of nromotlion against e

rear 1997498, 1998-

aocountant/Head Clerk/S8K fTor bl

99 199~2000 and  for ithe subseguent  Years with

3

~ (rtundondy”
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1

imnediate effect without any TfTurther delay as  per
govermment instruction in Torecs.
For that, discrepancies in seriority list are liable to

of promotion in

be rectified immediately before proocess
wiew of the order passed by the Station Director,
g
/

N OB
" &

Suwahati, vide letber dated 7.10.20

Far that, due to non consideration of promotion of the
applicant, he is suffering irreparable loss and injury
as well as loss in promotion prospact.

For Lhat the applicant submitbed several

representations to the competent authority but to no

result .

Details of remedies exhausted.
all the

that he

That the aspplicant stat

to him  angd  there is  no  abher

R

remedies  availlable
alternative and efficacious remedy than to file this

spplication.

Matiters not previously filed or pending with any other

Court.

“The applicant fTurthsr declares Lhat he had ot

oraviocusly Tiled any spplication, Writ Petition or Sult
bafors any Court or any other authority or any other

Bench of the Tribunasl

recarding the sublject matter of

this  anplication  nor  any such  application, Writ

Petition or Sult is pending before any of

=

Relief(s) souaht for:
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j%Jndeer- the facts and circumstances stated above, the
v%pplicant humbly prays that Your Lordships be pleased
%o admit this application, call for the records of the
%a@e ahd issue notice to the respondents to show cause

és to why the relief(s) sought for in this application

shall not be granted and on perusal of the records and
after hearing the parties on the cause or causes that
1 -

may be shown, be pleased to grant the following
|

relief(s):

8.1 ﬂhat the respondents be directed to hold the Rewisw DRC s

with immediate effect for consideration of promotion

for the post of Accountant/Head Clerk/Ssk against the

apailabla vacancies for the vear 1997-98, 1998-99,
ié@?mQOOO and for the subsequent vears without taking
fgto consideration the down grading entries recordad in’

the confidential report if any, and also after

correction of seniority position of the applicant in

terms of the instruction contained in the Station

Dﬁr@ctor’ﬁ letter dated 7.10.2002(Annexure-5).
i
|
8.2 THat the respondents be directed to promote the

a@plicant to the post of Accountant/Head Claerk/SsSK
|

aﬁt@r holding the Ressew DPC, without taking into ‘va

consideration the entries of down grading CR if any,

raporded in the vear 1997-98, 1998-99 and 1999-2000 or
in!any other vear.
|
8.3 Thét the respondents be directed to correct the

seniority position of the applicant, placing him above

thé respondent Nos. 6,7 and 8 strictly in terms of the

Wcjuv&ﬂ/

e e
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10.

11.

i)

relevant seniority rule/instructions contained in the
relevant Government circular., in the light of the
direction contained in the letter dated 07.10.2002.

That the respondents be directed to pass appropriate

okd@r{ord@rg, promoting the applicant for the post of

;accountant/H&ad Clerk/ssK with all conseguential
Service benefits at least from the date of promotion of

his immediate juniors.

Costs of the application.
Any other relief(s) to which the applicant is entitled

as the Hon’ble Tribunal may deem fit and proper.

Interim order praved for.

During pendency of this application, the applicant
prays for the following relief: -

That the Hon’bl@ Tribunal be pleased to make an
observation that the pendency of this application shall

not. be a bar for the respondents to consider the

promotion of the applicant to the post of

ﬂbcountant/Haad Clerk/ssk against the vacancies
available for the year 1997-98,1998-99, 1999-2000 and

for the subseauent years.

-------------------------------------------

This application is filed through Advocates.

I. P} 0. No. 9 G 7(3£;é;§f9 .
| Bopioit 05 o 0] 5‘7?‘:

S\

bk, Oneontr
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VERIFICATION

I, 8ri ashok Chakraborty, Son of Late Sudish
Chakraborty, aged about ...years, working as Upper Division
Clerk, office of the Station Dir@ctari A1l India Radio,
itanagar, do hereby verify that the statements made in
Paragraph 1 to 4 and 6 to 12 are true to my knowledge and
those mads in Paragraph 5 are true to my legal advice and I

rave not suppressed any matsrial fact.

Aand I sign this verification on this the 284 day. of

2003,

Bk WW@”T |
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ANNEXURE-3

Ta,
The Statlion Djractor, -
All India Radio, . : ‘

Guwahatd.
(Through Proper Channel) ;
Sub.t- Request for correction of Seniority List,
Sir,

. With rceference to your letter no. GH-I(14)/96~S/
5027-73 dt,29.8,96 regarding seniority list as received

frow E. E.(C 7/CeR; AIR, Guwahati on 30.9. 96, am to say the
following few lines for £urther necegsary action at your end

‘pPlease, : .. C |

That,my name has been shown at Sl No. 1de in the

sindority list of U.D.C. cadre 1nstead of sl no. 106. iﬂ!xiﬂa
nXR.

A N [

: It~is to atate Ebht the incumbents ahown at al. no.
106,107 108 are Junior to me in the grade of C.,G.=IX aince ‘
they-huve—joined-as CvGv~II-on-31,1,86,7,1,86420, 1,86 reapeotivél}

-

.=

St e o ——
. T Tes et

!a ~

R

L TR diadamn ot g g0 I e vy
. Vv .

=R e

and promotion was made in the grade of C.,0 .-1(U.D.c)1n the same

. batch vide 8.D. order no. 24(2)/90-8 de. 25, 10 90 where thoy

loxe ahown junior to me.
:...'; ! ' v
, In this c0nnoction Lhio 1o’ to montion that I joinea
later in the grado of -C,G,~X 4.0, 0nJ1. 1,91 poince I was posted ¥ .

‘to E,E. (C)occw, AIR, Dimnpu: and tor whish X haed to wuit for °

offler of np?ointnmont from tha sald offiocn and rnlaanud on
30, 1.91(A.N figdm EE (c),CCN. AIR,Quwahatd,

’ Purther, ag per D,G 1nstruction tha aeniority
ahoutd be connted f;om the  date of D.P.o. ':. .

' SN Alao in’ the eald seniority list 1n column 8 my ,
name has buen shown as a temporary fomployee but I was - ‘
declared permanent. vede E.E,(C) 9y} ﬁéﬁ ouwahati letter no.
cew/ht «y-I 124, 2022 i‘cf 25~ ,a copy of which was
endorsed to your goodse or record, : : : '

| p eI

r@/‘)é L -
. : e (ASHOK cumnon'rar)[

I “ g U.D.C. ,CON, AIR, ‘Guwahatd,"

Yours faiihfully,'

; Copy to 1= .

- 1. The Deputy Director Oennral£NFR).All India Radio,cuwahati
) for kind information pleuse,

2, The Exocutivn Engincer(civil), ccw, AIR, Ouwahnti with
the request for forwarding the above copies to the
compgtent authority. :

U.D.C.

¥




SO st Aveeed

Datei:-19/7/99

e The Station Divector
Al India Radio,
‘ Guivahati,

Subi- Diserepencies infin s apiority List of UDCs as on 01.01.99.

. PR

Sir,
I have tiic. honour to bunu the followi m" mccxf‘mncms mcmpowlcd in 1hc qunonty

list of UDCs as on 01.061.99 cnoulatcd vide oD AR, Guwah'm S Mcmo no 1(4)’99 S/4002

d2/5.7.99. ¢ o

1. 1n thn said seniority list-of UDCs cadre my 1 name has bccn shown at SLNo0.93 -
txon as UDCs) and

thouyh S1.No. 94 10 97 were junior 1(fmo in the cadxo of LDCs(pnor to promo
il in the selection/elipibility st . P T

_,
‘ Sooner General I’nnuplv«, Tor e u rmination of suuon(y wdc Mm ol ltome
TR O RY IETTRE | U550 deon 12 50 e slive seniocily nﬁwn*‘ou" plomnlml to the various
prandes il B detrmind i the arder of idh o [ etion for sueh pmumlum Meedleas to mention
by ranstered on pmmotmn feam AR(C),.

hat § joined e in the post of UDC beenvee
Cuwahali u) /‘l ’{( yhimapur aned fo which T had to wait for offer of/\ppomlmcnt x\nd

releiving ordur . i this w;;.ml ny caclier repre m.mnon dt. 3 lO 96 l'mny bc u.fcucd

5 purther, Lam 2 8.5.C nominaied

Guwahati in the | )::xlch of 1584 but rankwisc seniority of SsC wcrc/are not | 'cmv mmnmned ‘x‘m :

le.cn S1No. 75 fo 61 of UDCs cadre
Casper SSC r'mk inthe ycm‘ 1984) -
DCs m'\y be dctcrmmcd in ordcr

Tnc clore, my scniority may be placed L
according to the pu)w sion of Dur ct Recruttine!
first and then relative seniority in the promote:! u(\cl of-U

of seleetion listi.c as per xcconnn'*r.(l"non of o8l

Yoms f.ulhf ully
(,,w

- r? 7 70
A:CUAKRABORTY)

" ITANAGAR.

@

d va nd.datc for. “1e post of (‘G H\LDC) at. AIR(C), .

T T . yUDErAlndiaRadios n




Ho.Ghy-24(2)/2061-5/

Prasar Bharaii
{Groadcasung Lotporation of india)
A India Radiostuwahatl

ke
C “Daler 02:10:2002.

uiject

Senlotity lists of Asstl/Acelt. and UDC/PSY  Cic, for the yeal 1999, 2000,
2001 and 2002. ' :

Enclosed please find the seniority lisis in respect of Administrative suaff of the North-Cast Region
in respect cf the grades stated above for circulation amonast the incumbents concermed. Discrepancies regarding
position in the seniority fist, if any OR errors arising out of camission/ deletion OR non-addition/ inclusion of any
new entrants may be pointed out in writing with proper relevant data and authenticated supporting documents on or

before 30-09-2002. Non-receipt of any complaint wil confirm that there exists nothing objectionable.
. ) \ e - L

must he accompanind with all

The list of incumbents omn‘-iﬂed OR to ke added/ included afresh
his department/ Rank rumber

relevant documents enibiting Educational quatification/ date of birth/ date of enry int
{in full vith detailed prefixes such a3 SLY/ RLY etc.) - o

‘ itis to be noted that this ottice has to determine the exact position.ot statt In al the_grades
argently whichh i¢ found imoussibile o8 because here-seems o exit so many Slall it Ure SENIORITY LISTS who have
2ready been expired/ retired/ wrancferred. Therefore, the st of such employees, who was once in this zone /
Dupantnwnt Lt are i fonge i madsienie

v, 4y e indicated immedistely Ui heiping promgd peview CF 2 venency
SAdlf stosnigth, The profurmd allached be erpediled. o T

pusiticn/ e e
. i this conneciion it is aisu requesied that necessary. action, for holding the type tesi for. siaff
concamned. may be taken immediately 2nd this office be kept infermed time 19 tme. the date of declination cf
promotion by candidates (indicated by star mark) along with relevant letiers of declination and the date of joining of
thase accapting promotion during 2000431 may also ba intimated to s office immadiately, An entry in this renard
* DECLINED PROMOTION TO THE POST OF RC/

chail invariatiy be made chto the seivics book of the concarned a8
LOC/ LDC on the. ... «... { date of declination } "(copy kept pasted al PAGE.vsreenet):

Nole - 1, The televant 51, Hu: must-always be QUuled n futw ¢ cbncspundentc:,

fo all the Head of ohiices(P10) ' ' ((' ' .
Enclo: As above with 3 proferma, L o "; At {7\
Urawing Disbursing Officer

for Stalion Director

Cepy along with enclosures loz-
) The Dirccior General, 5.1l Section, akashvgni Bhavan, Pariament Sireet, Naw Dethi — 110 001(in
! 1 . .

Tha Denuty Director ordarehian, Guwahali -

asner2t{NER), All indi2 Kadio, Guwehati-/81" 6031 Do

z
N . R L ‘-i'l'

Ut awirg UiSLUI siny Uit

}

AT T

AT A

eI YT e -y

A T R T T A N, A0 O W RIS T OOV a7 7 (V3
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The Station Director,
All India Radio,
Chandmari, .

“Guwahall,

(Through proper channel)

VWith relerence o the sc..momy lint of. Asstt/Actt, and UDC/SK/ cte. ‘for the year

‘1999/21{.01&02 circulated vide SD, AIR, Guwahati's lewter no: Ghy.24(2)/2001-8/ dud.

07/10/02,I have the honour to point out the following dxscrcp:muc.s regarding ‘my seniorily
pomuon. '

1. . Inthe said seniority lists of UDC cadre my name has been shown at'sl, no, 91,93 & 97 in
the year 2002,2001 & 2000/99 respectively and thus no. of person who was junior in the grade of
LDC/CG-1I have superceded. The - factual position was pointed out vide my carlicr
rq)r(.summon did. 19707799 (letter enclosed for ready referenee)y . '
2, It appears from the scolority lists that In some cuqcs senlority of UDG . cadre are
maintafned on (he basis of S8C rank n the inital grade, somewhere it.1s bused on date of
Joining wn UG slhoogh there in clenr cut Insteaetion thut aeniority should be malntidned an
per S8 ranle in the Inldal grade and then as per rank of seloctdon list of DPC, Needless to
mention that { jeined later in the grade of UDC as 1 was translerred outside the slulo.. l.c O/o.
the EE(C) Dimapur for which I had to wait for offer ol"lppomlmcm eled :

3. Sir, due to incorrect seniority position in - the senjority lists of carller years (pointed out

calier vide my severud representitions) iy juniors have got promotion In the urudc of UDC

- earlier than e,

Therclore, itis again requested o place iy we uhull) posltlon hotwoen 69740 ol UDG
cadre in the seniority list o 2002 wecordingg 1o the provision ol direct rcumlmcm l.c on thy
Danin 0f88C ranlc of the initinl wudc lorthe yuur 1984,

Yours (withlully,

Enclias above, : o : ‘-fd (,»- '
(A.CHAKRABORTY)
UDC,AILR, Ltanagar

Copy to:-
$. The Dircctor General All India Radio, Akashvani Bhavan, New Delhi-1,
9.. The Deputy Director General,All India Radio, Guwahati - 781 003,
10. The Exccutive Engineer(Civil),Civil Construction Wing, All India Radio ,Guwahati.lt is
requested that S5C rank no. may kindly be sent to SD,AIR,Guwhati if not sent earlier
as requesled plcasc Lo

\-,-//: (\) ) j(w\‘ . ' ] ,\..l,v\'..'\,c.,\.;(:{"

. -

UDCG,AIR, anagar

w*‘?

-
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6. Tta=23(2)/08=1/ 331 — 14 ch-Bage i, e o= apaiit

rabudd Wi October 14, A

! » 1
(‘L(:‘hl___(?t pE(.c*n ’

Cands Ao to bl to a1l  concernerd that e
Departy entel Sxaelnation foX 1§96, 63997 for pronokion
of uneep to NG/ A/ G4 hava Lecn scheduled to bo ‘
conﬂnctcd‘ on the 13¢h & tho 144. Qay of novombar , 1999
At MASSAM EROIIEGRIIG AN LI LUTE .‘,C,hnncknn:.l , Guwdhotde
@ NeTe il "
3 ( B8 ‘) . i ",‘I " l""..--- i “-""-‘\",”4)!\“ 1;‘.'“’; " tg')l’ lU;
© i gherefiore . a1l'vthe' candidates, ,.“‘qn)korc‘.b% R P
@l rectod to rrovred t;n*t':uwal":iti"‘o-n‘»vt)*d'-"I_Zt)_\""n’y‘99 AN e
eredpt Mrny eOe HnY \motolm‘ll"_l-‘aovo!;o'n'/,l:l‘rﬂ.'lBth'.‘?bv.!QO"”‘a')
(@/11) o Thoey ahn 1l cone hock to jeadquartes on the 1o0th
ovenher , 1999 .

copdios 12, fanished I G -

PV v’,'.x‘:".' : ‘--" .4 ‘ %f
. (J.T Jixdo)

te ;,,, l‘lh;l:m;zf ;,',. .(‘tt”))a station Dixectox
3ﬁ0?3(56§7§“* i A1l India RodiosItanbgas
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; ]% srev, TELEGHAM
N WEHASHVANL

: S : , ﬁkﬁv&h€?7
JTANAGAR BT : ‘ ; .

SEND ACR FOR THE PERIOD 1,4,95 TO 31,3.96
S ML 1.4096 0 TO. 31.12,96 0F CHOUDHURY  UDC AND ~ FoR
e CPERIOD 1,4.96 To 15.1.97 OF 'A  CHAKRABORTY Upc
 BY, SPEED posT FOR ONWARD TRANSMISSION TO'DIRECTORATE -
" FOR TiCIR PROMOT LON - o S

. . 7/
AKASHVANT

ﬁ~h~-~~~——tﬂn-—‘-——-——--—-—

Mot to be telographoed
No.SUL, 1 (3)Cﬂ/2000

dt. 7.3.2000 ‘ | _gﬁak_

( L.Rehman ),
“Station Director,

—-—.—--"—--——.-——-.

-.n-—--n---mn-—um.-‘.n.-uvu-n.—-—-h-—-—-.‘--0-— Lo )

Prasar Dharaty ' .
(Broadcasting Corporation of India)
All India Radlo i Guwahati.‘N

LE R X .
No.5D.1(3)ch/2000 Guwahatl, dtd., the 74) March, 2000, '~

o \//ﬁ;st copy in confirmation forwarded to the:Station
. Ulrector, All India Radlo, Itanagar with a roquest o send
. "ACR for the period 1.4,95 o 31.3.96 and 1.4.96‘to§31.12.96
In respect of Shri D;Choudhumy, UbC and part ACR for the
period 1.4,96 to 15.1,97 {n respect of ShrivA;Chakraborty;UDC
at your Station to thls Station by Speed Post for onwaxrd
transmission to Directorate 1y Connection with nwia promotion,:
This may bo Lrnatod As MOST unGeEnT, "

Station?z rector,
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To, ‘

The Director, : -
(Or. J.K. Das- {BPS Ly name)

~<yalf Training Institute P _
Al India Radio, Radio Colony /
Kingsway Campus -

Delhi - 110 009 :
' (Through proper channe\)

Sub : Request for resull of wiilten cxainination of the Deptt. Exam. for HC/AcCt, for the year 95-96/96-97 _ :
1, Ashiok Chakraborly, UDC, AR, Nanagdd most respectiully stated as under i+

! / ! . .

for the year 95- |

y, Thatl appeared in the Departmental Competitive Exam for HC/Acctt
96/96-97 held on 13/11/99/14/11/99 &t Guwahali having roll no 26034 for 95-96 &

37030 for 96-97 . ‘ |

That sir, | learned that | have been qualified/ passcd in the wﬁilen examination of the
said Deptt, Exam. since my C.Rs were asked for holding OPC..- ’

3. That sir, | have been looking alter the wouk'ol‘l\cmur'\\ant (Assistant) AIR, ltanagar |
(Capital Station ) since 06.12.99 o til date k. for last 8 months even alter thopostot "

A0, is lying viscant,

S,

d the marks obtained by me each subject 08

4, Thatsir, ! have not been communicale !
amination of tho sold Deptt, Exam.

viell 09 1y pu':h\»mnumlmr ol thy wiltten ex

st 1o Kndly let mekiow my; posilion no. ol tho wiitien exaim. for Deplt.

Therelore , | earnestly reque
ks obtained by mein cach subject for act ol

exomination of HC/Accl (or the yzar 95-96 & 96-97 as well a5 mar
which | shall be obliged. '

' , Yours faithfully '
(Ashok Chalaaborty) |
UOC, NIR, tanagar™ ~

4

Copylo:

1. e Deputy Directat (enerdl (HER), IR, Guwahatl

for kind information. '
2. The Station Tireclor , AP Guwahali Q/N /WW?/
- for Kind infarration. g /
\j/.’ The .5/";./(7\'1« ’ h ,R’(,{ M'-JZ\ ' ) DQINBJ\.QDQQ‘![
. "W.M Lhe /\/.}/ )
A’(/V‘Wv{"\z»\ ~ r'(-(ﬁ/‘"c ¢

a-

' ]
! t'n ra ‘/(‘.”7
W’

\I»V{' /(" }""
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L | v Anexums 10
R | PRAS /\:'\ ‘fs M e i1
-’mmmx ASTING Com’*ouA F1ON OF INDIA

GIALT TRAINING INSTLTUTE®)
ALL INDIA RADIO: RADIO COLONY

P - KINGSWA YCAMP :DL L1LL- 1100 09.
) S | ]; A ',',A'_‘.f\:'-";;:,':f'.}[f AT '
- . ‘ . ‘I. . ‘ . o 3 ,
N2/61992000-DSTI(E) / fo, \‘“"‘sn/ul'-zlot) 2000 -
! \ b EEC OO
The Stutioif[)h‘éctor, : _f.\':.'..;. ' =
Allindia Radio, .+ . an
ITANAGAR , : |

ONYF OR kl..gONSlDER OT ’ROMOTLON

$/5t1. A.CE IAKRABORTY & DESHABANDHU
: ACCIT.T ro)mu

\UB REI’RESLN’IAF 1
IN RIESPECT OF
CEIOUDHURY UDC FORTY; IL "OST O L HC/

, YFAI( 95- 96 96 97. . ";f.";;

) X .!. . . ;
CORER: ITAZ 2 \(2)//\C/97/J42 DAT LD";‘\ ‘LO/ 2000 & '1‘\}5 2000 %
A : V"‘;' ‘.‘ ” N””] l \‘ ’

".'.;E.if.”b""n ; \l h‘ g, W
R . ‘ o tad ot ;) o ‘8
Sir, 4 B ks i I"y e "'-'.~‘=

.....

Ihnslts xcfunm, to thc above 1ep1c1::>bnmuon “ [l' ‘i“ll"‘li‘f ...‘,l ‘;‘
fa b b1 | )

' !-,'ﬂ ‘ #T.. ' Yt ll )(1%}“““ hl J l o
Thlb,x:; to mfoun you, 'hat the,aforcsaxd Exa v.a ”mat 1s tonly for’ Jimite
l)t'paxlmcnlul qualifying cxumm'mqué i Hcruc‘ 3 m ro{gcuahfymb in wrilte
examination does not entaila pcxsonio; f'wal sc.lc.chon m I |s also"not possible

ML ot
‘ | bl . «'} l.-‘u'”h" !!ﬂ l [

provide, th(, details ¢ .\skcd for.; .,1“ g i
Choudhuxy UD( s ofyouu oll.

S/Sh AK. L,hakmbmly 'md Dcslmbandhu
may be ml’nnm.d au.m(hn[,\y 1"‘..,;" SRR IE,

. ' ' l
Capy.for iu_lf()l'l“{\li()l\ to:

',‘ . i
'. | 1
i l S
R : Yom_o mefull ¥,
v . [ _" (31 ¥ ".” Ve .
Cob A ”‘W(t"? RTIE
.. . g b,
- l . . 5|,,l}| T el o
. ; K 6 I ‘ |‘\ R N ’;’ t" '\"l'\\:,
o\
i S
b R
i Lt

¢l olulmn Director, AR Guwathati o
A\ 2. \VDirectorate Genens a1(13y Mame: .,ll L. P Mlshm DDA) All\ N Dl

. : ’ - \( .
AN 11' N AN
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o7 T ANNEXURE - 11 b o9 W
. ,& . o U q . :
(_j‘_’“\ FRASATLDHARATI o : 6 Y
0 (0 eDCASTING CORPORATION OF 1P - E Ed
STAFF TRAINING INSTITUTE (TECH g é =
ALLLINDIA RADIC & DOORDARSH/ .} . a8 g
KINGSWAY, CZLHI - 110009 . R =
&0,
Mo, T4/Exam/$Tl/2000~2001/ b2y . Dated : 15.9.2000.
The GhiefBrgineei/fg. Engin ‘;;"_'[ e | o
: lafaﬁr,;:-&zegei-:v,ne_rj,é,.i:a"»'.-'%r:qf.iori~-Engr:/Asst'..~Engineer-,
Finsia Radio/{ it P/
== wrdarshan-endre/DR-HPT/DR-L1PT, '
. §
MIRC SECTOR
LT ONNG NR..= 91 R
Hubject Marks cecured in the  wrilton popors by lho~candldalés.'japb':eaired in the !
depailrental competitive examination for the promotion of SEA to the cadre of AE -
- cenducted on 27 " 20", & 29 February, 2000. -~ - - ‘
o, ) v r
Please find cnclosed the Marks shoet'(s) of the candidates for_-_the“'followtng rvdll,nvumber(s)
‘who 2ppeared in tt, ¢ wrilten popars of the Departmental Compaltitive Examination for. promotion
I SEAto the cacrs of AE I:al¢ o 27", 28" & 29" February, 2000. "~ - -
SL.Mo.  Roll Mumber(s) | : -
L. Jo 49
2. 50 50

This may bo delivered to the candidate(s). In case hé/sho has been transferred to some other

station, this may please be forwardad (o that station

Youi-svfaithluj

(R.K.Singh)
Director (Engg.)
For Chief Engineer (Trg.)

"age 3

o o e —— ———— e e
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. f* » ANNEXURE -12

PRASAR BHARATI = « -

( BROADCASTING CORPORATION OF INDIA )
ALL INDIA RADIO :ITANAGAR - -

No, Ita 1(4)/98-5/ Pated, the 10th Feb,,1998.

- . ORDER .
’ v R g . " : |
g In partial modification of this office's earlier
7;; brderS‘wcskS»amongAthe follo

. w1ng“§§§ff”are“§xx;ggedist;ibUEed
'. . as mentioned against each ;=" R

1., hYﬁﬁg;i;hok Chakrabort

1€ work xeila

Bt ez

, ting to— appo ﬁhnent,,trasfer.j xémotian.',Awmuﬂ
° training, pension..lgave,,maintenage;ofﬁﬁerv,ce : .
Look in respect of Engineering'an@'Gazgpteﬁ;Staff.

2, Shri Venu p,, LDCx,:The_works_:elatihgjﬁbf&ppointhent,l
o transfer, promotibn;'training;wpgnqﬁgn;;aeave.g-" :
‘maintenance of service book, etc, An respect of
hoB-gazetted and Group 'D‘! S;aff,*hliﬁjiy g_:;¢x
JThey wlll enoure nondlngofrobpootive':(furna;‘

! o : S £ P
. ¥ .

d ( 7.7, Y0IrDo ) b

STATION DiRpcror' ' |-

: ) : B S — e
oY X N G e YR D A R T oo N TR N S ST TP, o7 3 ™ (o v Ayrg m MRS s g 9. 78 1Y RS e L A e Tt
; AV B R Lt Ty SR Ly ot e gV e TRV o
| ESRLTIONCAN S Bl Mragv@ ot et BRvE IIVONA 452 put il Tanichn v e L6 0 o) Ha A
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. PRASAR . BHARATI ’&%UQED“JFHE %

' ’ v
Y . ' BROADCASTINO CORPORATION OF INDIA
= 4 ALL INDIA RADIO : ITANAGAR ‘ :

. v emeaey e e et e
, ; e e .-‘.:_.. CI |

vy e oee
A

Dated Itanagar. the S
21st Jan 1999.”s}r

p

P

/'(/o. ITA., 2(SL)/96 99/Acnll‘85{5hri Ashok Chakraborty.-

. Lo : o UDC is hereby directed
:  to. takeover all.CR Filea from shrnfd Shome- who is being
released from this Station forg'” ,new posting place. CccwW,

d'ftill alternative

arrangement is. made. A copy of thﬁnreceipt tof the CR Files
may be sent to undersigned..ﬁwn,.~;

e,

// S (“J:T. JIRDO
\\ > o . - . STATION DIRECTOR
b R I ;~;':':"".i. : AIR""’ITANAGAR
/\ . / "

f e et e e
~

: \//shri Ashok. Chakraborty. uDc .
‘ All India Radio, Itanagar.
- Arunachal Pradesh . '

Copy to 1~

RLIATG e Ty
, : ! v .
1. ‘The Superintending Engineer. AIR;.Itanagar.
- for kind iﬁformation pleaae. -

2, office copy.

S ( JT, JIRDO ) .
- : ! STATION DIRECTOR,
’ o AIR ::: ITANAGAR.

W
FLop
F’Q%gg o
Y (1/‘1/



<48 .ANNEXURE—M
.- 'FRASAR. BHARATI ‘ - v
_ (BROI\DCI\S’I‘ING CORPOR]\TION OF INIIII\) )
B Y ' . o 3\141. IWDIA RADIO: SITANAGAR ' '

Ho.:~ Ita, 23(1)/99-—4‘/"11 93 . D 6.12,99

ORI)LR.

TSI CAA A4 G 04
R T S R N LA TN YT

Sh, A, churxnboxLy, UDC AlR
e look after the work of Accountan
wee,f, 6,12.99 in addition to his o
[0} St anuJar Avcountant(h

ltanagar 15 hereby directed
t(Assistanbo, ‘AIR, Itanagar

wn-work ti11: further order
:sist.ant) is poat:ed at “thig a

g, , . S o
Sh. A, (hakraborty
unC,: AIR, Itanagar,

S RN A T

STATION.— CTOR, |

AI..L INDII\ - RADIOS ,J:'uxr»mo:\F

-.‘

Cr..\}-kyA to -

1} Thelsﬁperintendihg Eﬁgiﬁéef jA11.;ﬁﬁié;ﬁédio.

Itanagar
2. The Dr

aving & EUﬂbursing officer. AIR Itanagar,
3. Accounts & Admn. Section. L | ‘

ie

BT S

e Py SR W M A ok LA b PUEERLS P IR MRIN LLTAME L1v s S RGN IR

. AT
Yelat




S L e
' -

DLOAYY, Bl ALC lm' oty UDC s

~ Accountant is pasted at Station.

- ,—49’ -
"M"’/"Ef neA !A’l’

- m:w&hcm VIRG CORUOTATION CF xre',:)’fx’.x
ALLMIIA QADIO xmrmcm -

NO:-11a-1(4)12000-8 4/2.'3;2 - : .. Dater22/2/2000
. o .‘ ) L
QRIDER ¢ S s
\‘/uh tc (ucnrc 1o thisoffice Or\’ct !\o Il.\-..J(l)/')‘)-(‘J.ﬂ}“.! '57'3

hateby vppmn(u.l to offictinte tn the-pos( of:

Accoumtant (Assistant), AIR, lanagac of. 6/1”/’)‘) :\n'i until fmlhcr ()u,lcr or mogn!.nr

a— EY U D TR L wilicinthng_postis fised: undu‘lR?Z(I)(n)(l):\t s

Rs 5000/= in the scafe 125.5000-1 50-5000 p of momh plus olhcr a!tm { ncy

To, .,rATJON DIREC ou ‘L
i, A Chalunimtty, AIR ll/\NI\GAR
1INCofficinting Accll)

AL Hanagar,

Copy o= o '.

The Dcpm; Director General (NI R).All lndla Rndlo.Gm\almli .
The Fiiy ntid Acconnts Officer, Doardarslnn R.G Bamha Road Gu“:\lujti. ,

|

2.

3. Bill Cleil(in (,uphr'uc)
5

Paveonal File,
Gervico Dock,

Mmpz E-15.
o

Hiy ndmlv‘ihl"—--————-—-—~ -

»
V

©

e+

T

rya

D2 5k 21 4 fh Tt Wi aaim i o G R RO

Y AR

P
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© PRASAR BIIARATI o
(BROADCASTING CORPORATION OF INDIA)
ALLINDIA RADIO, ITANAGAR -

No. Ita-21(1)/99-2000/AC/ 46— 6FS. C Dae 13/02/01

 ANNEXURE- 16

. Under fundamental Rule 46(b), Station: Dircctot AIR; Itanagar is pleased to
sanction an amount of Rs.6,500/- (Rupees Six thousand five hundrgd)onl as honorarium to
the following officer/officials for the amobunt shown against their name for erformance of
, 3‘;?”:;‘.‘1‘;‘_‘8 service during the year 2000, which contribute very good productivity at the

ion., ’

. - Shri  Iddong Pertin CTREX -, Rs. 1500/=
“L~"Shi A Chokmbory + UDC | Re1500f
3. Shi  D.Choudhury . UDC Rs. 1500/=
4, Shri  Amiyanshu Das - UDC{Prog, Sect.) ‘Rs. 1000/=
S She  H B Mongar IDC. Rs. 1000/=-
_Total: ; - Rs {,éﬂﬂ[;

{Rupees Six thousand five hundred) only sanctioned, -

' ~ The cxpcﬁditurc- shall be met ffom} dlc.SBG:“IZOOQ-Oi"u"x.iJc'k FS.ul’»Hcad A-
1(4) (1) Salary.. . R .

- -zb(Sﬂ_.,.Y_,i_)’ngs:;\fm)l_* L
~Programme Exccutive(DDO)

A India Radio, ltanagar

Copy to:- ' i _
L. The Pay and Accounts Officer Doordarshan R .G. Barua Road Guwahati.
2. The Bill Clerk(in duplicate) co

3. __ Personal File

W’,’jmm Adtsy.:n '
,[,; r91geny (‘J‘,‘\- /5/97/101}/ '
a | ¢

[

t
:; /- . !
A
83 """"T’T:—;—” ¥
'
 pere.. . R 1
““'-’-"—’;. o "r'-:."' Dt e 1% 'f‘
. et At

< .';,

F

“For Statiom Ditector—————— -~

- —————— e
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e~ - PrAsan oianatr — D4~ i ' ,A;;lNEXURE*J:(
)K// 9 (DROALCAST ING CCAPORATION OF 1NDIA).. — . s
C)U 7
;(

ALL INDIA RAUION 3 sGUNAIIATI '  MF — J\0T
. LYY

\ Vipna . Cee, “~Q‘
&z ~ EPE L R\ LU
" opAl024(3) /2000/5/ 01 ‘hatod Guwahatd, Chandmari the! " &% \g,
T AR 2 ke qumabat i ichanitnas U BT
\\/\ & n__ o e _n. . sy "?N‘IGK ”
\ﬂ . . e

. . ! L
‘As 'per STL(P), Now Delhits 1.ohd rNo.DSTI(P)2(5)/99-2009/
45 dated 23-06-2000 following passed- UUCat"ﬁ“romoted as HC/AC/SSK dpd
*  posted at the various station in AIR/DDK -in NB -Region agalns th°$?
20X Departmental] Examination quota, oL T < :
. . ."." .

TS me em e e

SLNO«™ ™ RAME™ & DESTGRAT 15K~ "HIESERT™POSTING™ = NeW PLACE GF~POsT 158a
1 Shrl Sankoax Bhattachaxyya, . -Aln,-'Bo,h_onia iR, Belonla as A/G

2+  Shri Mrinal Kanti Majumder, DDK;_Agé:taiq- Alloted to Doordar-
Vo o} v : ‘ .. shan for further.
o ' g posting, o
R E - '
. AIn, Tawapg - AIR, Tawang as A/C
. ' ) * f';(‘- - .
""" 1, \ Shri Paxiton) Chnkinbumty. All\, Quwahaty
' U Co , .

3. ' Shri Narayan Dutta,
SN/ o

AIR, Itanegar as A/C,
Shxrl Mono} Choudhuxy,

o - - T uDe of your -station.,
\\ S Y may kindlr be sliown
@ ~<f ’ K . . " " ogainst the Post of
AQ : ' - SSK - :
'\f) e A T o--—.--—-.----.-—--é‘—.--——c——t--l—.'—-—-
. , WY . . o :
. The respective stations/Kend:as/offico Head may pleage : .
issue Necessary orders to the above officj_.a.l'.q.,"n- B e o
S i
23 .
Copy-to 4 | o !
1)/Stati'on Director, ALl India Radio, Belohia for kind information
_ . and necessary action please, ' CAy : SR X
%2) ' Station Director, All Indi Radlo, Itahggar for kind information °
' and necessary achon please, Ry Gl S T
3) Stotion-DLrector-—fls'll*‘lnd'ia Radio, TaWagg: for kind informatioh
and necessary ac{ion Pleasa, S LT
4 shri s, Bhattacharyya, UDC,. AIR, Bélonis, A
5) . Shri M.K, Ma jumder, uDC, DODK, Agartala,f - , '
6 Shrl Narayan'Dutta, Unc, AIR, Tawang, "' ~ A
7 Director Genoral Section-s,11, AIR, Akashvani Bhawan, Parliamen:
Street, Now'Delh£—11O 001, for kind information, :
8) Director(.Dr. J,K, Das, 1DPS-By name ), STI(P), All Indin Radio,
ALl Indis Radig Colony, Kingsway Camp, Delhi={{v 009, foxr kind
informat ion, 1 ' ’ . ' .
Q& Dye. Dirootor Ganeral uung, AIR, Guwehati for kind information,
10) . Dy, Director General(NER s ‘LD, Guwahati for information & kind
necessary action, ' ‘- ’ : -~ Hoer
- 11) PRESIDENT, ADASA, DDK, dQuwahati for Anfhrmation,
12) Shri p, Chakrobroty, UG, Aln, Giy,
: . . : /
/!
- : . LTI /

1y : ' {
Q . R .|‘ ,;;. .



L f $1— - ANEXURE-18 &

. Dated:30/07/2000
To, ) S LT

A - The Director, o
Y (Dr. 1K, Das- 1BPS by name)
vird Staff Training Institute (P) S E

7 Al India Radio, Radio Colony = - _ _ I
+ Kingsway Campus T , B ST
’ “Delhi - 110 009 | B A R O

‘ (Through proper channel) B
| v Sub:Departmental Compelitive Examination for UDC to the post of Acct./HC/SSK for the year 95:96/96-97- Request
! for reconsideration for promotion thereby. , R
: i

. Sir,
Respecliully stated as under- .
1) That, I submited 3 representation dt.14,07,2000 requesting result & position.no. of.. wrilten exam. as well a
marks obtained by me in-each subject of the Deptl, Exam, for UDC to the post of ACCIVHC/SSK for the year 95-
96/96-97. ’ B P

2)  That, recently 4(four) UDCs have been posted on promotion lo'lhc pqgt':df Aécouni#{n! c‘lc_: against the Deptil, |,
2xam, as per S, AIR, Guwnhnli'.': order no, 24(3)/20()()/5/247__8 did, 1 I/07/2000 o . . /:

3) That sir, although | have been uniﬁnd In the Wllén exam of the ¢
considered for promotion, It Js presumed that I-have not given due mar S on (Rs. wh J
-Therefore, | am to say lollowing material facts which havé either riot been assessed /communicated to members -
or looked into; . SRR DA R :

) Twas called upon to officiate/look after (he work of Actl, NBJﬁS}Hgg&}%éJ. 06/12/99 vide SO, AR,

Managar order no, 1TA23(1)/ 99;6/35’73’--_1357;;?,.‘jq:d;?§?66/1:2/99 and-,11a.1(4)/2000-5/4270

dtd‘OZ/OZ/ZOOd.%y'experience of the job as Accountant independently for last eight months w.ef -
- 06/12/99 to till date in such a big Station like !lanagaf(_Cabit‘aJ,sftaiiQn ) and where the post of SSK

and next higher post AQ are also vacant During the period many changes took place regarding new
System of accounting which | have tackled efficiently eyen due o shortage of Admp. Staff,
i) Holding additional work of 'Stgnograbher kclating y.nainlvc ange. of "Cénﬁdéntial 'Repon'&sslgrs, CR files
-of all the officers and staff of this Station wel 21/0 l"/g ) {0 till date as‘per SD, AIR, ltanagar order of
-~ even no: did.21/01/99 as both the post.of Stenographer are vacant.... .- IR

iii) Extra/Additional orj< assigned and per lorghed by me in the posl'_of 'UDC, AR, itahagér for last dyears
w.el 12/02/97'6 till date due to shortage.of stalf, - - L

. . : L ’
iv) My experichce to serve in both Admn. & Accounts section of AR & CQW.in difficult Station like Kohima,
Oimapur/ Guwahati & ltanagar, - e o
Al .above faclors lead to outstanding merits and juslify my advancetnent and s‘bcci_al scleclion for

higher appointi-ent out of urn,

Contd. 2




e,
"

(@)

4)  Thal sir, since seniorily has CO-relalion with promotion in case having equal marks of otficrs, I am to say
©~ that there are pr omotc.c/qualxr cd' UUCs who are junior to me but shown senior in the Incorrect zonal seniorily
list of UDCs of various years-whicli werc brought to the nohce of SD, AIR Guwahall vide my representation
dtd.03/10/96 & 19/07/99 but all in vain . ;
Therefore, | am requesting you to lodk into the maller and recons:der/ revnew my case for promotion on the

basis of above menticned facts and obliged. - : 5

Enclose :- As above o ' Yours faithfully

54 f—

~ (Ashok Chakraborty)
UDC, AIR, tanagar

Copy o :-
1. The Dircclor General, ANl India Rad;o Staﬂ Section- Il Akashvani Bhawah. Parhamem Street, New Delhi -1
for censideration please.
2. The Dupuly Director General (NFR), NR Guwahali for kind information.
3. 'Ih('.,lnlson Lireclor , AIR, Guwahati for kind information. It Is requested that the scmonly list of UDC cadre
-may please be correcled as discrepancies pointed out vide representatlon did.03/10/96 &
19/07/99(Copy enclosed for ready reference). :

_7\JD()IQOZZ{V\,\/0/)

S Aty

unc
- ’ : AIR, tanagar
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ANNENURE‘GQ

54, . Dale:-01/09/2000

The Director General SR S S
Al India Radio, e '
Akashvani Bhawan, -
Parliament Street,
New Defhi- 100 001

{ Through proper channel)

- SUB:- _Departmental Compclmve Exammauon for UDC to lhe posl ol Acct IHC/SSK lor the year 95- 96/96 97-
Request for rcconsidcmllon for promotion thereby after rcwcw ol CR CHANE

Sir, ' ‘ s S
‘ Respectiully, | beg to draw -your kind allcnluon to’ my representahon d\d 14107/2000 and

30/07/2000 reqgarding result of written Examination of the Dept. exam:for HC/ Acctt. Tor the year 95-96/96-

97 and recorisideration for my promolion after review of CR's marks as some material facts which have either
not been assessed / communlcalcd or looked into. (Copy cndoscd lor ready rclcrencc)

Besides the materdal facts oxp!.\uwd vide pnra 3of my lcprcscm
the following lew lines ln suppo:l ol my Jenulne fequest .

ahon dld. 30/07/?000 { am lo say

AY

1.' o That sir, the CR's for (he year 97- 98 98- 99 99-2000 have been reported[ rewewcd by the officers i

other than reporting officers {Accit.)/ Revicwing officer (ASD) as per Vol.< Il of ‘AIR, Manual. | .

2. That sir, there are promotees who have never bccn Jcall ‘po 0 look alter lhe work of Accountanl

' indcpcmlcnlly for such a longer pulod o

3. _ That sir, there is a promotee who is junior to me bul shown semor in the. inconect zonal seniority list

' which were  brought to the notice of concemed aulhonty for nec&ssary correchon several times

“but only all in vain .

4, That sir, thels qualified person in the wnlten exam who has

_working . in Adm. section only. .

5. As per AR, Recruitment rule, no direct rcault should be made unul appomtmcnl of quahlicd

K

promoted even after

k

candidate of Deptl. [xam. " ‘ Lot TR

s also 1o mlorm that some posts ol o SSK//\cctt mcludmg one SSK post at stahon is Iymg ‘

vacant [or a Ion g time under direct rccmnmwt quota .

Therefore, | anv rcqucsung to your goodsell to look into’ lhe malcf to re\ncw ‘the CR's marks on - -

the-basis of actual CR's and material'facts and reconsider my p omotlon case smce | have been qualified in
“wrilten exam of llnc above Deptl. Cxam, - . A

;." Yours fanthfuly.

n Enclo. asabove'::‘_4' S - | .__ . /\\fl /\\/{4‘, -

(/\shok Chakraborly)
UDC, AIR, ltanagar.
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11R MANUAL ' . 45

(v) A Cggfidential Report shall be added to the Character Roll only after the officer hos satisficd
itself ®iat the reportis complete inall respects and either does not contain any adverse remarks
or {he adverse remarks have been duly communicated and the fact of communication recorded
in the report, wherever it contains adverse remarks.

0. In order to avoid delays in convening DPC's for various purposes by the authorities concerned for
want of CR flles which might have been sent outside for some purpose, instructions have been
issued by the DAR that either CR files should be maintained in duplicate or whenever the file is
required by other offices only photo-stat copy of the file should be sent and the original retaincd
with the officer concern. However sufficicnt safcguards would have to be taken to ensure that the
confidentiality of the Character Roll is not lost. In AIR except for. CIS offices only one copy of CR
is at present prepared and hence the sccond alternative viz., taking a photo-stat copy may be -
followed. FFor new entrants CRs may be prepared in duplicate, '

~

1. Inspection of CR’s '

The annual Confidential Reports maintained by different Stations/ Offices will be scrutinised by
the Inspection Party of the Directorate General to sce whether the reports are written/reviewed as
per instructions, adverse remarks, if any have been communicated promptly and whether the
movement register is maintained properly. ' ‘ :

2. Completion Certificate

(i) The authority who is requircd to maintain the Character Rolls should scnd to the
Headquarters an annual stafement by 318t May of every year certifiying the following:

(ii) that reports on all the employees under his control have been written and filed in their
respective Character Rolls; v ‘ '
(iii) that there were no adverse remarks in any of them except in the reports on

I, .
2. ‘ ) .
3. rerrvvienennand s0 ong and

(iv) that the adverse remarks in the rcports on the above named employees have been
communicated to them and that their respective acknowledgements of such communication
obtained. ' :

.u}mrity: DGAIR Circular Letter No. A-28011/12/84-Vig. dt. 7.1.85

"i_()cgg‘t‘x’[‘gfg[_y_gr_iting the Confidential Reports—Preparation of Schedule indicating the designations of
he Reporting and Reviewing Officers in respect of various categories of Officers/Stafl working
a/under DG:AIR. - :

nstructions for writing the Confidentinl Reports in respect of various categorics of the staff working
a/under the Directorate General, All India Radio are revised at times keeping in view the changing
nfrastructure and expansion of this organisation. For a pretty long time the need to improve these.
nstructions have been felt as the Stations/ Offices were experiencing so many difficulties to stick to the
sxisting old instructions and were confused at times, o :

n order to avoid confusions and any incongruity in completing the confidential reports, a list has been
ompiled and prepared- in five Annexures (I to V) indicating the designations of the authorities
esponsible for writing and reviewing of the Confidential Reports in respect of all categories of the -
»{ficers/staff working in/under this Dircctorate in the following order:
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ANNEXUREV T | |

STATEMENT SHOWING THE REPORTING AND RLVIFWING AUI‘HORITIES IN
RESPECT OF THE ADMlNlS’l RATIVE STAIT ‘

- SL. . Category of Post . Reporting Officer ' ficviewing Ofﬁccr : :‘
No. : . C o
4 it

| 2 _ . 3

A=Al Minls_lr’lal/Admlvnistrn»tlve staff working in Headquarters

A-I Group *A’ officers working in the Directorate

I. Director General Secretary . P»ﬁnisier’
2. Dy. Dircctor General (Admn.) Director General ‘ Sﬁtrctary
3. Dy. Director General (Security) = —go—- Ho— E

4. Director (Admn.&Finance) . —do— -‘f"ao-

5. Dy. Director of Admn, Director (Admn & Finance) D§’ DlrLClOI‘ General (Admn.)
6. Dy. Development Officer (Admn.) Director (Admn & Finance) CE Er%‘pmeer-m-Chlef

concerned will add his remarks in
the same part,

.

i
1. Dy. Director Admn, (Welfare) Dy. Dircctor General (Admn.) Di?‘%ctor General '! |
8. Dy. Director (0.L) Director (Admn. & Finance) Dy’! I)i'rcclor General (Admn.) B
9. Dy. Dircctor (Administrative Director, STIP) Dy Dlrector General

. 'lrammg) ST] (P) concerned DDG (A)

1
ll
. it
1d lus rcmmkq ) i
]
T

samie part as
wnr Lo i{ewe\wng Officer—--—

B h N

10.  Dy. Director (Security)

* Dy. Director General (Security) Dxri:t:tor General
, __ !
It Sr. Analyst Director (Admn. & Finance) 3 Dy.i‘,:D'i'lrcctor General

A-H Group ‘B’ (Gtd. & Non Gtd.) Staff working in the Dte,

I. Section Officers Branch Officer Diret?tor (A&F)/DDG (A)
as th‘ case mny be.
Voo
2. Junior Analyst ' Senior Analyst . ’ : Dlre(:lor (A&F)
j. Priva't;: Secretary/Sr. P.As. v * Immediate Officer | —
4. Assistants Section Officcrs-vconcef\ncd ' Bran%ﬁh Offi;;;'é;6|§ibl'ncd
S. R.cscarch Asskistant | Junior Analyst Scnié?’ Analyst
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. l}.-ll GROUP 'C’ & ‘DD’ MINISTERIAL/ADMINISTRATIVE STAFF WORKING IN SUBORDINATE STATIONS/ 35
- CQ@EFICES OF ALR, : S
! -2 : - Al
_ “ , , b

1. Head Clerks/Accountants at Asstt, Station Director or A.O. Head of Office. iz
Stations/ Offices (with ASI) ' ' 3

or A.Q. ) 2

. X - f,“.

2, Head Clcrkn//\ccounlnnu at - IHead of Office v : Director, (A&F)/ DDG(A) ”q
Stations/ Offices (without . . as the case may be g
ADS/A.O.) ' : :

3. - Head Clcrks/Accus in ES.D. ' Administrative Officer , Dy. Director, ESD. looking ;
(with A.O. ) ’ : _ alter the work £

4, Head Clerk/Acctt. in NSD . A O.orSr. A.O.asthe - . Dy. Director Admn./Jt.

: ' case may be. T  Director of News 4

5.  Head Clerk/Accounlam at - ) Asstt, Station Director o Director (A&F) E
CBS Centre - (The ASE at CBS Centre will o E,

- record his comments ona . - ¥

- separate sheet of paper and - i

" - send these comments to the - 4. &

- Reporting Officer who will X

pass on these comments along , £

with the CR written by him" S ) g

to Reviewing Officer for his ! A

considerntion while uvlcwlng E

the reports . 1}

vice-versa in case the s

Head of Station/Office i

“Is an Engg. Offlcer) f;

6. Clerk Grade-I and 1] in NSD " Head ClefkiAccu. v , Sr, A.O./ Acctts Officer | E
%thcr Ministerial Staff at AIR Immediate ‘Superior Officerr ~ .~ . ASDor AO. ;;
Station/ Offices (wllh ASD or A 0.) . . * T, ’u‘

3 Rt R PO L “M'M“: - ) N . X . v» o -ji
8. Olhcr' Ministrial Staff at AIR. — 7 o N T T ;’:
Station/offices (without —do-— o .Head of Office ' -

ASD or A.0.) ' R ;

9, ' Programme Sccretary/ Tape - Programme Executive concerned ' —do—
Librarian (born on regular ' : e
establishment)

10.  Stenographers in NSD ‘ Immediate Superior Officer, Jt. Director of News
(i) Working in Shifts =~ —do— . e .
(ii)..Other Stenographers APy Ve e s emaA .

11, Stenographers at AIR Stations/ Immedinté Superior , -

Offices :

N a4/
wfiﬁgf\
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Lage.2/s
That sit, I have several times tequested zornal office Guwahati fot cortection of seniority
list of UDCs since rank-wisc seniority are not being maintained vide my representation
did. 03710796, 19/07/97 & 3()/()7/2()()(). But ull dite my prayee has not been acceded to
Due to this 1 am lobsing many fiancial benefits ete. Moreover, Seniotity has the Co-

. relations with promotion in case of having equal marks with others.

‘Ihat sir, as pee AL sanual, the Confidential Report of UICs endre are required to be
reported by Acett./11C and reviewed by AO/ASD. Though both Acctt. & ASD were
posted but my CRs for the, previous ycars were teported by DDO(Programme
Exceutive). Since he 'was not assigned the work of AO, all the telated filcs weee not
routed theough the concerned DDO. Morcover, from my joining as UDC I have been
assigned of lot of Accounts and Administrative works(ncarly three tables works duc to
shortage of Admn. staff) including the work of Accountant(as and when he is on Leave,
‘Toue & Training cte.) and additional work of maintenance of Confidential Reports of all

staff (neacly 100 staff) since 1/99 due to transfee of regulac Steno. One can imagine how

much pressure 1 have been shouldering to petform  all the works smoothly. Though.1
desceve for outstanding CR and apprcciation for performing all the works cfficiently &
sincercly by hard-dint and devotion. But it scems the same has not been reflected in my
CRs. Since, CRs contain 100 marks, T'am afeaid that 1 shall never get promotion under
Depte Lxam. quota if I have to qualify time and again for written papers of the Deptt.
Lixam. - S S ,

"Therefore, I am requesting your honout to look into the matter and consider/ review my case
for promotion against any of the vacant posts. o ' ‘
N 7

Lncli-

Copy to -
1.

W

f

' : _ " Yours ﬁli‘thfull)",
As above. ‘ ' . 4:/{ k/

‘ | (Ashok Chakraborty)
L o ' UDC, AlR,Itanagar
The Dicector , Staff Training Institute ), Al ln:dia: Radio, Radic Colony, Kingsway.
Campus, Delhi- 110 009. , ' BRI .
The Deputy Djrécto; Genera NER), AlR, Gu\yahaﬁ; ‘ )
The Station Dircctor, AIR, Guwahati. .o o
) . '(\'/“*“J'“'L'ﬁl’

A

UDC, AR ITANAGAR

S
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W 4 Annpuge-as AN

Date 15.07.03

To, '
The Director General,
- Allindia Radio, Akashvani Bhawan, ‘ -
Parliament Street, 3
* New Delhi 110 001 ‘ : ‘ '
(Through proper chantel) ' .
Sub.- Departmental Competitive Examination for UDC to the post of Acct. /IIC/SSI\ for the ycar 95- %
© 96/96-97- Request for review D.P.C. & reconsideration for promotion thereby, &
Sir, ' : ro : i

Most humbly once again I beg to state the lollomng few lines for favour of kind . {
consideration and order plcase: : . v
1. ~Thatsir, I appeared in the Deptt, Compcm:ve Exam for the year 95-96/96-97 held on :
13/11/99 & 14/11/99 at Guwahati and qualified in one of the written examination, but my
promotion to the post Acctt. ctc. was not considered inspite of:all materials facts were in
favour of me. I requested STI(P), New Delhi for result of written examination including
marks obtained by me in cach paper vide my representation dtd. 14/07/2000. But till date I
have not been informed the marks & position number etc by STI(P), New Delhi rather it is
informed to SD, AIR, Itanagar that it is not possible to provide the marks of written exam vide
letter no. 21/09/2000 (copy enclosed). In this repard | am 1o state, that the result of written ‘
exam including marks arc regularly being informed to other "cadre by STI(T), New ‘
Delhi(Copy  enclosed). Later, T wrote another letter/application  to STI(P) bringing all
materinls fucts regurding my merits and justilying promotion  vido. representation . dd,
30/07/2000 & 25/07/02 but the points/ [acts of the representations Imvc not been heard for
review of CR marks and reconsideration of pr omouon :

2. That sir, 1 requested your kind honour for reconsideration of my promotion on the basis
of actual (authentic) CRs and material facts regarding merits vide my representation dtd.
14/07/2000, 30/07/2000,01/09/2000 & 25/07/02 (Copies enclosed for ready reference). But
the representations have not been heard till date. g

3. That sir, T have brought all the material facts regarding my merits and justification for
promotion, incorrect vacancy position and seniority list and unauthentic CRs to the notice of ;
your kind honour vide point no. IT'to V of my representation dtd. 25/07/02. . "

4. I'hat sir, regarding seniority list of Acctt /UDCs & LDCs cadre maintained by zonal
oflice SD, AIR, Guwabhati, I have several time pointed out the discrepancies for correction of
my seniorily position vide representations dtd. 03/10/96, 19/07/97, 30/07/2000,25/07/2002 ;
& 19/12/2002. But the points-of my representation have not been looked into for remedial
measurc. It is to statc that duc to this my juniors have got promotion carly i in the cadre UDCs.

In this way 1 am losing consequential ser vme benefit and monetary bcneﬁ

5. That sir, it is very much clear trom the forwarding letter of recent seniority list of

AsStL/UDCx and T.DCs eadre cireulated by S, AR, Guwahati vide even no. did. 07/10/02,

that the vacancy position of all the cadies are yet to be ascertnined by zonal olfice. (Pama-111 of

SD.AIR.Guwahati’s 1éiter dt 7.10.02 . enclosed herewith may kindly be reterred).l brought

this fact to the notice of your kind honour vide Point IV of my representation did. 25:07/02.
Contd...2

I oy ' _ ‘ o | k -/"7“
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6. ‘That Sir, the atoresaid Depy, Tixam. was held i the year 992000 and D.P.C. for the
Same was convened on 2000-01.1¢ is presumed that C R, marks were considered upto the year
29-2000 by D.p.C, a8 SUTLP) has asked upto date C.R. Bug (e vacancies in question was
connidéred Neparately lor 9596 & 96-97 excluding the years 97-98, 98-99 & 99-2000 . I am
Lo state that when D.P.C/kxam, could not be met for number of years they the vacancies upto
the current year(2000 in thig case) is to'be taken into account and consolidated select list is to
be prepared accordingly, as per instruction contained in Dpg AR, O.M. no. 2201 1.3.76-
EstyD) dt. 24.12.1980. It i also stated that in the case of Deptt. Competitive Examination for
promotion of Sr. Tech, Cte. to the post of Engincering Assistant for the year 1998-99 & 1999.
2000 held on 15.3.2000,the tota] vacancy position upto the current year 1.e.1999-2000 was
taken into accouny by STI(T INew Delhi as per their Ietter po, DE-4/Sr.'l‘ccll/S'l‘1(T)/99
dt.20.12.99(The undetlined sentepee of the enclosed STICT) '8 lettor may Kindly be referred
where it s stated thag gy oflicial who i eligible ns on 1,10.98 will be considered for both the

- years e, current year), I'he same procedure wag followed in the Deeptt, Competititve

Exam.for.lhc Promotion of SEA ¢ AE against 1998-99 & 99-2000(STI(T)’s letter of even
no.dt. 20.12.99 may kindly be referred.), So, I am unable to. understand that why the

. Vacancies upto the year 99-2000 could not be taken into account in the Deptt. Exam. of UDCs

although the €Xam. was held'in the year 99-2000, :

- Now, it is understood that (he Deptt. exam for UDC:s to the Post,of Acctt. ete. for (he
year 99-2000 are being conducted shortly as per SD.AIR Guwahatj*s fetter no 24(2)/2003-
SII(Exam)233()_ dt, 3.7.03 without' any correction in (he seniority list and ¢xact vacancy
Position efc. Morcover, I do not lind any fiuigfy result by appearitig in the written exam time
and again if'the stated facts are not attended to, That sir, during the period 1991 i1l dage I have

- .been pc'rfbrming the works of 03(threc) tabjos incln’ding the charge of Accountant (Higher

POSL) (time 1o tine iy nearly one year a g streteh from 06.12.99) and holding additional

works of two Stenographers relating (o maintenance of Confidentjai Report dossiers, CR files |

of all the officers and stalT of thijg Station & AIR Ziro (wilhqut,m\y monetary benefit from
21.01.99 to till date) by hard dint and altending oflice op Saturdays, Sundays. The enclosed
letters will (¢l the truth that how muych pressure I'have been shc‘)lﬂdcring for a long time, Now
My question is that wha is the benefit take higher responsibilitics an over burden of
additional works if' fle facts are no reflected in CR ‘whije giving grading by (he concerned
oflicer. Sir, what js (he benelit to appear in the Deptt. exam, il CR is not written-with--due care-
according to the provision contained in-Min 5f ‘Home Affairs O.M. no. 51164~Eslt.(a)

Therefore, | carnestly request your kind honour to look into the matter for review DPC
for the year 95-96/96-97 on the basis of authentjc CRs. material faeys régarding merits, with
exact vacancy position upto the year 2000 ang correct seniority lists.

: ' Yours faithfu]] v,

/\)v«//\ . v\/ﬁm’a/{'\';/ :

-

) (Ashok Chakraborty) '

. _ "UDC, AIR, tanagar

Copy to :- @): P '

1. The Chief Fixeatitive Officer, All India Radia, A kashivang Bhavan, Ney Dethi-110 O()l":ﬂongwith a
copy of representation, .

2 The Director, Staff 'I'mining Insli.mm(l’) MNew Dedhi alongwiily 4 copy of q representation,

3. The Deputy Director Genenal, All Indi, Radi, Cinwalan - 78] 103 alonpwith o copy of
represemanion, )

1. ‘The Statien Director, Al India Radio, Chandina,, Guswahan - 781 gy alonpwithy o copy of
representation, N 4 ‘/&A._"',(‘{

Asliok Chakebony (
e
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: {, ’ Prasdr Bharati ;
_ ‘ (Broadcasting Corporation of India )
- : - I All India Radio s linagar _
Nos- 1. 212) /AC/97/ | 7) 7 . o . Dated 17/07/2003 )
: 227103
'ru,. ) , )
‘The Director General, : ‘ o -
. Staff Section-11,’ g
.All India Radio,.. v
Akashvani Bhawan ‘ ‘ ’ = f,‘
Parliament Street o : R :
New Delhi - 110 001 ‘ : o P ' e
T . : L
Sub :  Forwarding of representation for review DPPC & reconsideration of promotion of U
Depptl. Competitive Exam for FIG/Acctt. for the year 95-96/96-97 in respect of Sh .
Ashok Chakraborty, UDC ; AIR, Itanagar. o il :’
W b
£  Enclosed please find herewith a representation dt.15.07.03 submitted by Sh Ashok ‘
- Chakraborty; UDC, All India Radio, Itanagar requesting Review D.P.C. & teconsideration of ‘ L
promotion of Departmental -Competitive Exam for HC/Acctt. for the year 95-96/96-97
The representation is self-explanatory. Kindly look into matter sympa‘th'el‘ica'ﬂly. "
' Yours faill)fullyb '
Linclo : As above _ Q][
i“ o co T = o R n (N.M.A. Khampti) o , ,:
AR N ' ' Station Dircctlor : I
Copf to: ' : , [ . ; ‘ : : ;
1. The Chief Executive Officer, Prasar Bha ati, All India Radio, New-Delhi for . . R
kind information along with a copy of above representation. . ' .
2. The Director, Stafl Training Institute(P), All India Radio, Radio Colony, D B
Kingsway, Delhi-110 009 along with a copy of above representation:. E
3. The Dy. Director General(NER),AIR, Guwalbati for kind information with a
. g » copy of above representation. N e
o ~N. 7 The Station Director, AIR, Guwahati for kind information with a copy of above
DA ©representation, E ' . e /
o 5.\ SHA.Chakraborty, UDC, AIR Tanagar. (/ : ‘
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0.A. No.299 of 2003

Shri Ashok Chakraborty

--Vs --

Union of India & Others

In the matter of :

Written Statement is filed on behalf of
Respondents No.1, 2, 3,4 & 5.

The humble respondents beg to submit the parawise written statement as

follows:-

1.

“

That with regard to the statement made in Para 1, of the application, the
respondents beg to state that the allegations made by the applicant -'Shri
Ashok Cha‘kraborty about down grading His ACR and irregularities in seniority
are irrelevant and denied. The person concerned is not supposed to know the
comments made by Reporting and Reviewing Officer in ACR as because the
CR is an annual confidential assessment report. The applicant cannot
demand of his Reporting and Reviewing Officer for gra_dation as per his
personat desire. In respect of his seniority it is stated that he was rightly fixed

in the cadre of LDC and also UDC as per the ruies and regula‘tiohs that were

That with regard to paras 2, 3 and 4.1, of the application the respondents beg

to submit nothing.

. That witp,?;(egard to the statement made in para 4.2, of the application the

respondents. beg to-Staté fhatiit is admitted that applicant is 2 candidate of

1984 batch. .Before issue: of DOPT O.M. No.22011/7/86-Estt.(D) datéd

et s — -

03/07/1986, the seniority of the LDC was determined as per date of joining the
. ) '

e
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post (Reference AIR, Directorate’s Memo No.10/6/81-S.1i dated 09/02/1981
Recruitment Rules for various posts in AIR). The applicant and the
respondent No 8,7 & 8 were appointed before issue of the DOPT circular
dated 03/07/1 986 and therefore, their seniority was nghtiy determined on the

basis of the date of their joining as pe’r AIR, Directorate Memo. Dated

09/02/1981.

Copy of the letter dated 03/07/1986 is annexed
herewith and marked as Annexure-i.
Copy of the letter dated 09/02/1981 is annexed

herewith and marked as Annexure-il.

4. That with regard to para 4.3 of the application the respondents beg to offer

nothing since it is admitted fact.

. That with regard to para 4.4 & 4.5 of the application the respondents beg to

state that we admits the same.

. That with regard to the ‘statement made in para 4.6 of the application the

respondents beg to state that before issue of DOPT's O.M. No.2201/1/86-
Estt.(D) dated 03/07/1986 the seniority in the grade of LDC was determined
on the basis of the date of joining as per Directorate Memo. No.10/6/81-S.1i
dated 09/02/1 9‘8‘1{. Hence, their seniority in the grade of LDC was rightly fixed
on the basis of date of joining. It is worth mentioning that all of them joined '
before 03/07/1986 i.e., the date of issue of DOPT's O.M. dated 03/07/1986.

It is clarifed by STI(P), AIR, Delhi vide letter No.2/6/99-2000-DSTI(P)/90 dated
21/09/2000 that the applicant Shri Ashok Chakraborty and his colleague Shri

D.B.Choudhury were not finally seiected for promotion under examination

S

——

quota.
. Copy of letter dated 21/09/2000 is annexed herewith

and marked as Annexure-ii.
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That with regard to the statement made in para 4.7 of the application the
respondents beg to state that the submission made by the applicant abouit his
seniority shown in seniority list is correct. Therefore, the same is being
rectified and he is being placed above his juniors Shri P. Chakraborty in the
cadre of UDC. Even then his claim for promotion to the grade of Accountant
along with his junior is not justified, as he has not been finally selected under

examination quota.

That with regard to the averment made in para 4.8 of the application the -

respondents beg to state that the fact is correct. Necessary correction for

removal of discrepancies ih the seniority list of UDC is being tarried out.

That with regard to the statement made in para 4.9 of the application the
respondents beg to state that it is true that the seniority list in the cadre of
HC/AC/SSK (Assistant) and UDCs were circulated to all offices / kendras in
respect of other incumbents for informa‘tioﬁ & submission of representation for

removal of any omission if any in the seniority list.

10. That with regard to the statement made in para 4.1C of the application the

11.

respondents beg to state that the Departmental qualifying examination in the

cadre of HC/AC/SSK (Assistant) has been conducted by STI(P), AIR, Delhi

and the fact that the applicant did not pass the examination was intimated vide |.

STI(P) letter No. DSTI(P)/2(5)/99-2000/45 dated 23/06/2000.

Copy of letter dated 23/06/2000 is annexed herewith

and marked as Annexure-iV.

That with regard to the statement made in para 4.11 of the application the

respondents beg to state that the examination was conducted by STi(P) and

name of the successful candidate only were circulated. There is no practice to

intimate the details of marks obtained in the above examination as per present

policy. It was clarified that mere qualifying in the written part of the

Page 3 of 13
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examination did not entitle one to final selection for promotion to the post of

HC/AC/SSK (Assistant).

12. That with regard to the statement made in para 4.12 of the application the
respondents beg to state that there is no regular practice of STI(P) of
providing mark sheet / marks obtained in the departmental examination to the

candidate like STI(T). And it is not a mandatory.

13. That with regard to the statement made in para 4.13 of the application the
réspondenté beg to state that the duty assigned by the competent authority in
UDC grades to fook after the duties of HC/AC/SSK (Assistant) for temporary
arrangement in absence of regular HC/AC in addition to normal assignment
and certificate given for outstanding wo}ker is not a matter of right for claiming

for promotion to the hig'he'r grade as per Government policy.

14. That with regard to the staternent made in para 4.14 of the application the
respondents beg to state that it is true 'thé‘t 'éTI(P) conducted the departmental
examination under 20% quotas on limited departmental examination of
HC/AC. And it is not a fact that due to down grading of ACR for the year
1998-1999, 2000 the applicant has not been selected in the aforesaid
examination. The candidates who were seiedted and promoted definitely
secured higher marks both in the written examination and on conﬁd%@a
reports. Hence, a‘l‘iegations. made by the applicant are baseless"’a%‘c‘i‘fhi’s
request for guashing the DPC proceeding Tor promotion to the post of HG/AC

is not justified.

15. That the averments made in para 4.15 are misleading and hence not
admitted. The averments relating to downgrading of CR of the applicant are
imaginary and without any basis. The CRs of the applicant have been

reported/ reviewed as per rules and instructions.

16. That with regard to the statement made in para 4.16 of the application the

respondents beg to state that it is true that the departmental examination for
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the year 1995-96, 1996-97 under 20% quota was held in the year 1999 and
promotion order in respect of successful candidates for promotion to the post
of HC/AC was issued on 11/07/2000. 1t is the duty of STI(P) for conducting
departiental exarhination for promotion to the cadre of UDC/SK/HC/AC/SSK
time to time. That fact was already intimated and requested for immediate

conducting the same.

17. That with regard to the statement made in para 4.17 of the application the
respondents beg to state that the limited departmental examination ‘was
condt;cted by STKP) based on actual year wise vacancy basis for the year
1995-96, 1996-97 resbec’tively. The said examination was conducted by
STHP) only after receipt of ac‘tuat vacancy position of the related year for
which, the examination was conducted. The candidates were selected on
merit basis and results were aiso announced for promotion to the higher |

grade.

18. That with regard to the statement made in para 4.18 of the application the
respondents beg to state that it is a fact that due to non conducting ‘of
departmental examination under 20% quota by STI(P) in time, the incumbents
could not appear which caused some delay in promotion to the cadre of
HC/AC/SSK (Assistant). Thereforé, the zonal station had already approached
STi(P) for holding of examination in time every year against the vacancy
based promotion, so, that, the successful candidate can"be promoted to the

higher grade.

19. That with regard to the statement made in para 4.19 of the application the
respondents beg fo state that it is admitted that his CR for the period from
01/11/1997 to '31/03/1998 was written by Shri B. Choudhury, Accountant and
reviewed by Station Director. His CR for the subsequent years ie., from_
01/04/1998 to 31/03/1999 till 01/04/2001 to 31/03/2002 were reported by Shri
S. Yangsam, Programme Executive, AIR, ltanagar & reviewed by Shri
J.T.Jirdo, Station Director, AIR, ltanagar. This was due to the fact that the

Accountant Shri Choudhury was transferred from AIR, ltanagar to Oflo Chief
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Engineer (NEZ), AIR & TV, Guwahati and Administrative Officer, Shri
S.Yangsam, Programme Executive, AIR, itanagar was declared Drawing &
Disbursing Officer (DDO) and asked to look after the job of Administrative
Officer under supervision and control of the Station Director. The applicant's
annual CR were, therefore, reported by DDO & reviewed by the Station
Director. Assistant Station Director Shri D.C.Kachari supervisory Programme
Officer during the period in question was not at all concerned with the works of
administrative section. Hence, Assistant Station Diector was not required to
review.

As per AIR Manual, an extract of which is appended herewith as an Annexure-
IV(A) the CR of LDC & UDC is written by the Head Clerk / Accountant as the
immediate supervisory officer. Thereafter, the same is required to be
reviewed by Administrative Officer or Assistant Station Director or any other
officer who is authorized to look after the jobs of Administrative Officer.

It is not at all correct to say that Shri J.T.Jirdo, Station Director, wrongly
reviewed the applicant's CR. The Station Director is the overall in-charge of
administration in a station and he is well aware of the performance of jobs doe
by the officers including those in Accounts & Administrative branch.
Therefore, the averment made by the applicant in this para that Station
Director wrongly reviews his CR is not correct.

It is further stated that Administrative Officer or Assistant or Assistant Station
Director or Programme Executive or any other officer whoever supervises the
job of Accountant wili be the reporting authority and Station Director, the
reviewing authority. Therefore, as an Accountant aiso, his CR is not required
to be sent to Dy. Director General of the Region for review. Station Director
will be the reporting authority and the Dy. Director General of the Region will
be the Reviewing authority whenever Station Diréctor himself supervises the
work of Accountant and looks after the job of Administrative Officer.
Therefore, the applicant's claim that his CR was required to be sent to Dy.
Director General for review is not correct. The applicant was asked to look
after the work of Accountant from 06/12/1999 vide AIR, Iltanagar's order

No.lta.23(1)/99-G dated 06/12/1999 appended herewith as Annexure-IV(B) in

addition to his own duties but he was not appointed to the post of Accountant.
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Therefore', no specific comments over his performance, as Accountant was
necessary except gradation.
There was no down gradation of the CR as stated by the applicant. Forall 5
years from 01/04/1997 to 31/03/1998 filt 01/04/2001 to 31/03/2002. For
assessment of fitness for promotion to the next higher post the gradation
given by the reporting/ reviewing authority is taken into consideration. Since
there has hot been any irregularity or down gradation, the question of review
of his CR does not arise. His CR dossier will be submittedvto the Hon'’ble

Court if so directed.

20. That with regard to the statement made in para 4.2C of the application the
respondents beg to state that the matter was fooked info but it was not found

possible to accede to his request as per relevant rules.

21. That with regard to the statement made in para 4.20A of the application the
respondents beg to state tﬁat the aﬁega’ﬁon made by the applicant is not
correct regarding maintaining of promotiohal quota un&er departmentat
examination as departmental examination is conducted by the _STl‘(P), New
Deihi against year wise vacancies of examination quota. The departmental
examination under 20% quotas for the year 1997-98, 1998-99 could not be
conducted by STKP) due to non avaifability of clear vacancy under the

departmental examination quota for those year.

22. That with regard to the statement made in para 4.21 of the application the

respondents beg to offer no comments.

23. That with regard fo the statement made in para 5.1 of the application the
respondents beg to state that the Head of Gfﬁce can ask UDCs to 'Ioo'k after
the works of HC/A’C/SSKi (Assistant) in addition to his own on temporary
basis. For such extra work there is a provision to pay them over time and
honorarium too up fo a certain limit under Rule. But it does not mean that the
applicant can claim promotion to the post of HC/AC/SSK (Assistant) without

being either approved by DPC or passing departmental examination.
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. That with regard to the statement made in para 5.2 of the application the

respondents beg to state that it is not true that the Reporting/Reviewing
Officer down graded him during the year 1997-98, 1998-99 and 1999-2000
while writing/reviewing confidential report. After Reporting Officer, there is a
Reviewing Officer who was to review the report ‘writteh by the Reporting
Officer. The Reviewing Officer by virtue of his p'osi‘ti'on may agree or disagree
with the report of the Reporting Officer. The Reviewing Officer, thus may
make his own assessment which may be either higher or lower gradation than

that the Reporting Officer.

. That W|th regard to the statement made in para 5.3 of the application the

respondents beg to state that the matter is correct.

. That with regard to the statement made in para 5.4 of the application the

respondents beg to state that it is not correct.

That with regard to the statement made in para 5.5 of the application the
respondents beg to state that the aliegation made by the applicant is not
relevant as the Reviewing Officer by virtue of his position can makelhis own
assessment/gradation about the performance of work done by the officer
reported upon. If under the per’formancetof the officer reported upon was
undoubte&ly very good there would not been difference of opinion about his

gradation.

. That with regard to the statement made in para 5.6 of the a‘p‘pﬁca‘tibn the
respondents beg to state that the aliegation made by the applicant are

irrelevant and therefore beg to offer nothing to submit.

29. That with regard to the statement made in para 5.7 of the application the

respondents beg to state that it is not true. There was no vacant post for the
years 1997-98 & 1998-99 respectively under the departmental examination

quota in the cadre of HC/AC/SSK (Assistant) for holding DPC. The STI(P)
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was accordingly inimated vide SD, AIR, Guwahati’s letter No.24 (2)/00-

S.II/Exam. dated 11/04/2000.

30. That with regard to the statement made in para 5.8 of the application the

31.

32.

33.

respondents beg to state that there was no clear vacancy under the
departmental examination quota for h‘oldinQ of departmental exarination for
promotion under departmental examination quota in the year 1997-98 & 1998-
99. However, two numbers of vacancies were there under 20% departmental
examination quotas for the post of HC/AC/SSK (Assistant) during the year
1999-2000 which was intimated to STI(P), Delhi vide SD, AIR, Guwahati letter
No.24 (2)/03-S.I{Exam)/3627-29 dated 11/08/2003 for holding departmental

examination and the case is under process.

That with regard to the statement made in para 5.9 of the application the
respondents beg to state that éve‘ry year vacancies are worked out for filling
up through different methods like departmental examination quota, Seniority-
cum-fitness quota and Direct Recruitment quota and accordingly the

concemed authorities intimated to initiate action to fill up the vacancies.

That with regard to the statement made in para 5.10 of the application the
respondents beg to state that the Department is to take action in time but
many a times, promotion is not possible due to want of vacancies despite

availability of eligible staff like the applicant.

That with regard to the statement ‘made in para 5.11 of the application the
respondents beg to state that the aiiéga’tion is not correct as his seniority in
the grade of LDC is rightly fixed in accordance of rules & regulations of that
time. However, the discrepancies in seniority in the grade of UDC is being

carried out.

34. That with regard to the statement made in para 5.12 of the applicatioh the

respondents beg to state that it is not correct to level such allegation as his
seniority was duly fixed as per the relevant Rules and Regutations of the

period.
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35. That with regard to the statement made in para 5.13 of the application the
respondents beg to state that the allegations are baseless as his seniority in
the lower grade ie., LDC was prepared according to Directorate’s Memo
No.10/6/81-S.11 dated 09/02/1981 i.e., as per da‘te‘ of joining in the initial cadre.
The respondent No.6 & 7 are senior to the applicant and they were placed
before the applicant in lower grade i.e., in LDC grade as well as in UDC grade
as because réspondéhts No.6 & 7 are promoted earlier to the grade of UDC.
As per records, Respondent No. 8 was junior to the applicant in the lower
grade accordingly the name of applicant was placed before the Respondent
No.8 in the initial grade /.e., in the LDC grade. Through oversight respondent
No.8 was wrongly placed before the applicant in the grade of UDC in 2000,
but the same has been rectified and the applicant placed in the right position

subsequently.

36. That with regard to the statement made in para 5.14 of the application the
respondents beg to state that it is not admitted that applicant is senior to

| respondent No.6 & 7. No doubt the apblicant is senior to respondent No.8 but
not to respondent No.6 & 7, because seniority list was then prepared in
accordance with the AIR, Directorate’s Memo 'No..'10/6/81-S.H dated

09/02/1981 and No. 10/14/94-S.11/1284 dated 28/03/1995.

Copy of letter dated 28/03/1995 is annexed herewith

and marked as Annexure-V.

37. That with regard to the statement made in para 5.15 of the application the
respondents beg to state that the allegations made are irrelevant. When the
applicant could not qualify in the departmental examination and secure
requisite marks on all papers, the question of review of his case does not
arise. His case may however be taken ub for consideration of his promotion

under seniority-cum-fitness quota whenever vacancy arises in future.

38. That with regard to the statement made in para 5.16 of the application the

respondents beg to state that there was no vacancy in the grade of
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e HC/AC/SSK (Assistant) during the year 1997-98, 1998-99 under the quota,
examination and seniority-cum-fitness quota. As such, question of his

promotion against 1997-98 & 1998-99 does not arise.

39. That with regard to the statement made in para 5.17 of the application the
respondents beg to state that discrepancies in seniority list of LDC & ‘U‘D\C
have already been rectified in accordance with Directorate’s O.M. dated

28/03/1995.

40. That with regard to the ‘statement made in para 5.18 of the application the
respondents beg to state that the allegation made against the Department is
not correct. He could not compete in the departmental examination for

-promotion to the post of HC/AC/SSK '(AsSistant).

41. That with regard to the statement made in para 5.19 of the application the
respondents beg to state that the allegation is parﬁahy admitted. Though ail
his representation were not replied to, necessary action so as to restore his
seniority above the respondent No.8 was taken and circulated vide letter No.

Ghy.24 (2)/2001-G/6778 dated 07/10/2002.

42. That with regard to paras 6 & 7 of the application the respondents beg to offer

no comments.

43. That with regard to the statement made in paré 8.1 of the application the
respondents beé to state that there were no vacancies in HC/AC/SSK
(Assistant) for the year 1997-98, 1998-99. Hence, question of holding review
DPC for promotion to the post of HC/AC/SSK (Assistant) under seniority-cum-

fitness quota does not arise.
44. That with regard to the statement made in para 8.2 of the application the -

respondents beg to state that the holding of review DPC for promotion to the

post of HC/AC/SSK (Assistant) does not arise, as there is no vacancy for the
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46.

47.

48.

49.

5

year 1997-98, 1998-99 under seniority-cum-fitness quota as well as

depar’tmen‘té’l examination quota.

That with regard to the statement made in para 8.3 of the appﬁcation the
responden‘ts beg to state that both respondent No.6 & 7 appointed on
compassionate ground in the cadre of LDC were appointed before the
applicant. As such respondents No.6 & 7 were placed before the applicant in
the seniority. fist of UDC grade in accordance of Directorate OM dated
28/03/1995. The respondent'No.B, though junior to th(-; applicant passed the
departmental examination and therefore got promotion to the post of Assistant

under departmental examination quota on 31/07/2000.

That with regard to the statement made in para 8.4 of the application the
respondents beg to state that the relief claimed herein this para is baseless. it
will ﬁot therefore be correct to issue such order as to his promotion from the
date of promotion of Respondent No.8 who inspite of being junior to '.the
applicant passed the departmental examination and got prometion to the post

of HC/AC/SSK (Assistant). Therefore, it is prayed that the petition may please

be dismissed with cost on the applicant.

That with regard to the statement made in para 8.5 of the application the
respondents beg to state that the claim for cost of the application is baseless
and devoid of rherit.' It is therefore prayed that the appﬁcan‘t’s claim may not

be granted.

That with regard to the statement made in para 8.6 of the application the
respondents beg to state that the applicant is not entitled to any relief since his
claim is not justified and therefore prayed that no relief be granted to the

applicant.
That with regard ta the statement made in paras 9.1, 10, 11 & 12 of the

application the respondents beg to offer no comments.

Verification.........
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VERIFICATION

1, Mollan NI Superintending

Engineer, All india Radio, Guwahati do hereby verify that the statements thade
in paragraph ” | ;
paragraph 1, 2 4, 5 7 7% 9 (38 37@47
of the written stalemen’t are true to my knowledge,

those made in paragraphs 'g é‘ [ a/ | 3 £ being matter of records
are true to my information derived there from which | believe to be true and

those made in the rest are humble submissions befare the Hon’ble Tribunal. |

have not suppressed any material facts.

"And | signed this verification on this }7/ day of /Svc, ,

2004, Guwahti.

DEPONENT

[ pcrintending Pnsimf"”
£ Indle Radin
COVEEAT)
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- BY
P. M UTHUSWAMY
Dirzctor, P & T Accorats 2od Finen Service (Retd)
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\20s* comprebensive publication og Disoli \iry Proceedings

ceatdiaizg all relevant rules, orders, iastrustions and judgments
Special Festrreq g
1. Mein rules iaibofd krers,

2. Govzrnmez: Decisions and Orders with author's own crisp headings o
male Quick ~farepee 8 pleasers, . .. . .
Law zosented in the form of digests fromjudgmants of Suprers
-t acd variows High Courts a~d Tnbunsl with mzaningful kead.
icatt the judgments, Presented asa sepaate

~
i~

iz into several ¢haprs on diffierent sabjects,

’ Mot L“’T:—_sk for
i Discizlinany Avmoriles — for edercising theiy Samtery discipline powers.

{7,
[»]
[&]

2 Inguiny OTees — for faifess and usbiaed conduct of inquiriss.
3. Presentiing Sz — for cf_?-i::: Peformascs of the task catrustzd ta

? esquiny procedings,
T 10 protect the sociead Governmenr servants from
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Fol Celico Yinding with Limingicd fucker, ..
Price : Rs. 18500
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Seniority for Promotior

A

*Consolidatd Orders on Scniority

Instzuctions issuced from time t0 time laying down the prizeiples for
datermining seniority of perscns zppoiated to scrvices zad posts under
Central Government huy, becn consolidated in pisy Otlice Mero
raodum. The original communications consolid.ted here are reprodiced
(itzzs 1 to VII) at the end of this O, M. (page 6 onweri),

%]

2aiority of Direct Recruits ad Promotees

I The relative seniority of al] direct reenats s ¢e

r of ment ia which they zre sclected for such apn 1ent 0a the
Seadutioss of the U.P.3.C. or_othzr sclecting vuth Tiry, persons

redasaresult of ag eurlisy selection biicg senior 1o those Lppointed

resudt of a subsequent selestion,

. - ~N
22 Where promotions are r1zde on the basis ol selection by o D.P.C..
tee seniority of such promotecs shull be in the vrder Swideh they o,

feeomimended for such promiotion by the Comunditee, Where promotic

are mude oa the busis of SEQILILY, subject to the rejeciion of the us

the eniority of Persons consicered fit for pPromolion =t the sune 14,
ot

e sume as the relative seoiorily in the fower 5

[

u4s entit for
not, i ke §
i the highe:

<y 2tz promoted. Where, hewever, o P2rs0a iy consd T
prozouea and is superseded by a junior such porsons sk
cquestly fouad suituble zrd promotud, teke senios
§7ace over the juzior persons who had Supcis{:ch kun.
} o

23 Waere Prsons recruit:d or promioted initizlly on g leinporory
basis zre confirmed subsequeat v in wa order dilferent 70: the order ()
indizated 22 the time of-their “ppommiment, seaiasity shaif foilow

th2 order of confirmation and rot tke originut order of sz,

[

2.5.1 The relative seniority of direct reeruity und Of Fromiotees yl,u)

‘ wd acording to tic rotution of vacancins between direot
rereits 224 prontotees which <hell be buszd oa the gz of Vagznei o
reserved fer dirdet recruitment wnd promotion rospective

- B -~
2ot Rulss,

242 if adequate number of dircct recru
;
10

2 23y pazicular year, rotation cf guotus ’
sszionity would take plage only o theextent of the
and the premotees,

&
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-« WOLds, it il be Operative
w 'Liking placs afizr s 2

T O a
ksorpue

[

- 35 Incasag gy waich traosfers’aze pop strictly o pubpie interest, the
tansierred oo will be placed beloy 2l ofZcers 2ppointad regularly 1o
P Brde 03 the dars of ubsorptica, B

S—:mont} Ia S"vccm' T,“'PS of Czses i \\.r .

s th . int T - . '

N 4.1 Ln '€ Case of gpen ex-T.3, o; ex-Pl::nsy, &r—chrosy patizags,
335 Dave beeg declzrag Roz-iafective apd medizally fiy for Govercmean
SeIviee, on [e-221ploy mang 12_the sz=a POsts from which they wers ¢ie

T Y A gy, T=tr A - o wan Ty
C-2rged the aequa) PISVIoUS sarviee feadered by thep should be couated

97 senionity, The $$210M1y of suay P¢rsons fe<mployad g other posts
i De fixed in Qzostitaticn wity ths Deparimeny of Personnet and
Training, .

421 Az order 1=20siag the pea2lty of reduection 1o 4 lower seryis.
€ OTPASLOr 10 2 [gyyer Lie-seale shoyld izvariably specify—
(1) 122 reriog of reductian, vatags the ¢lear intention js that tha

f:¢ustion skowld pe Perz=zzaat or for ag indefipjre beriod;
() v,t::’::r'ca such fe-proz=odon, tha Govammeat Servant wiy

Iezaia bis 0xgina) Se2:ority o tha bigher service, grade or
P23t or hizhay Ume-scals yhioy hag assigned to,him

PO 10 the fmoocining of ths penalty, . 4
+22 In cuses whire ths reductiza s for o sxxified periog and fs
9T operugs 1o Postpeas furnra i.nc:::::ts, the szaiority of the Govera.
z::.::.i XIvant may, .u:l.:ss'::-‘:c L2ms of ths order of Punishmeqe, provids
OLicialse, be fixeg 19 t22 highar Sevize, srade of D3st or the higher timae-

-

S22 2t what it woug hzve besa byy for &5 redusion,

423 W;’;::: he redustiog i fora $ecified perjod and is to operate
10 2ast00pe futvre LaCreeats, the $22155ty of tha Goverament servant
02 r>2romotisy S2Y, taless the fam ef 82 order of punishmant provids
Olizruise, be £x24 by_grfiag credit for ¢ha pPeriod of service readered by
S22 3 tde higher SEIVISS, grads of Post el higher tiZe-scale, :

%31 The SWplus exployecy &re Lot eqtjiled for benefit of the past
reva e, N AT Ay - z N
% fendered i (he previons Organssztion for the purpose of their
¥ ahe cew o:g:;:s.sanoa.. Such ¢3ployess are 10 be treated as
CIraals ip 182 magrer of thair s:a_fo:v':v, promction.s cle,
, clc,

Tus SZDloyees of a Particular grade in

2ol Cates for e550rption in 2grade in another
¢ larter o35c0 Will be same as in their

{ 20 L;.."’.';‘ oo Lo ba oy ) ala~es . :
t) 1 \E\r \'_“—f s “_:"C:ﬂ S-~>~..‘~d for 22pointment to that
grecde 1o venvesg thesa d:.!cs.‘ aad

(&) if there are no'fixed quatzs fiar dircet recruit ment
tion to the grade in questisz ja the new cffice uad y
has been approved for E2p0intment to that grade in betweeq
these dates. )
323 When two or more surplus ¢=ployess of a partizelur grude in
an oz are simulr:.ncomly selected £z redeployment in anoiher office in

and premo-
o

RO promigtac

»

Beir inter sg Seniodity in :ks Fattictlir grade, on r_cds;;‘.'.oz'm:r;

ia ths fzrpar ofiice, would be the sams 25 ¢ Was in their previows office.
434 The eboye orders would £a: be epplicable in respect of per-
sonazl %0 are sppointed 0n the rxozmendaions of the U.P,S..C‘. o
posts/senices, IeCruitment to whjch Is made through the Cpmr.::_mo':x.
Seniodty of surplus officers appoiniad oa the recommendations of i
0rmrission will be decided On meritsin consultation with the Comimis-

sion. _ <,
5. Itis requested (hat these instrizeiag may be brought 1o the notice
ofall 2ziai trative authoritjes fori- Tmation, guidance and complizngs,
A

> YACANCY REGISTER

Pro forma referres o in para, 24.3]
(Profe 1986 J9s7 1935 ETC

. L
14

I Totzl zumbar of vacanciss arisizg Curing the

3
year

v
2. Direct Recruitment— .
{) No. of vacazscies to be filled—
() vacaacies of the year (25 per quota
prescribed) ... .-

(8) Vezancies of the previcus  year(s)

trought forward
{c) Total R .
(i7) No. of vaaancics actually filled

(ii7) No. of vesancies carried forwa-4
- By Pro=otionp—
(1) No. of vacanefes to be filled—
(2) Yacancies of the year (as per quota

D

Fresciibed) .., .

(%) Vacanciss of previous year(s) brouuht
forward . -

(€) Totay -

(i) No.of Yatancies actually fille
(i) No. of vacageies carried forwarg

NOT= L.—The methods of Recruit=za¢ mentoned sbove are only
trative; 3¢ preseribed in the Relsvaat recruiinieng rules will ks

feexted n s Register,
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57 Recruitmenit P,
. S . . T i

IR 179 -
(1,)‘?»17‘10
; S » YILE 11 ;
. Lye
. M o _TTTTT TN
S AN Namc of’pos( ((‘lcxk Gr. 1P Teleprmtes Operator/
B S I A IR i s
ks, "W,‘ T _g"*". Telephione Autendant/ Tabulator
' N (luk/llmdl/Ldngtwvc Typist
.'_72 Numbcx of posts

:' ('
,,q\xr\ .

1531 '(1988) subjeut 10 vanation de-
LY o . bendant on workload
3.. Classmcatwn -+t General Central Services group ‘'C*
SNLIOE e T LT v non-gazetted, ministerial
% ‘."“"*".”«‘?‘ "4 \*‘Scalc of\pu) ;

: ) * Rs. 950-20-1150-EB-25-1 150
y ;—v‘ f“S ththm sc[cclu;u Post or non- Not applicable
N '*%lectlon post '

6. ththcx bcncmul'Jdd(.d'vcars Not applicable !
T of" scrvxcci; dd““ublbh, under

“‘*Rulc of 30 ol Lhc CeCs ()
Rules 1972 .

Agc limit - for' duccl recruits Between 18 and 25 yerars
s )

i,

cusion) ' ‘

‘e LA
e

’Z.

Note 1: The Upper apge it ity he yety g
fg, (mv( servants up o 34 e
dnnm with instructions o wrders it hy

theCential Govt, from tinie (o e )

Nuote 2: 'Fhe crucin date oy deternnneg

(he. n;,clum( shall, in each ¢ he the ciosing

“late for 1ccc1pt of appheations fam

. . (mnd.dnlcs .in India (other 1l
' A Andagag & Nicobar Istands
| Nete 1 Departmental UV TR

lied' Group *D* stafr sBoukl wot ¢vqved
}ymrs

HIS Y et o

an those gn
A 'vhhmh'rrp)

" e, 3!

Educatxonal’mnd Ot hm qualifi-

m.’-f’ (i) Matriculation

N mons rcquncd‘!((u' ‘diveet 1e- (it) Kuowledge of YPIng il speco
v"I" - '
-“"._ 'Cruns» S : of 30 wWopan i Foglisty o s t
. _ o te
" .".'._ , CWipLinany recognised o
ot ] - L.mguabc
*,ththcx agC'(md uthm qualifi.

o Nol npghcxblc
‘-'.'«fcauon& prc"‘u;bcu lm divear - -

. 1
e

R -,’jrccrults nWl” “?p!"}‘y ”I ”l( sHLe Of
) "'Prpmorccb,,u,‘, A

= ; 3]
Y J Gy . }YHinm
s T AAT, ‘Pf‘nodiofprobu}u ] hvu yenes:
%‘ ;z’r':z‘,.:*.r “MEth A

of ' rc(.rultmcm ~whct~.\ . ( ) ‘90‘ 0 by dircet recruiinen
issty ':;‘"her by dircct ) rccrmlmcn

CC Cor. by.w* (n) 5% from amongst educationally R
71;.“:'pro;h0t:on"or‘by dcputduon/ ) quahfcd group ‘D" stalf of AN ‘

‘tgdns!cnrand pcrccnlngc of the ’ India'Radjo, throuph 1»

,i (31 L
, vqcancms to bc flch by various - mental Compumvc Fxamiga-
. . mcthods-' Wty A : lion, havmgSywrs repular e -
T .:;:-"",:;. 5.::(;’.? C vice in group ‘I pusis ]
i o (m) 3% by SCRIONItY-Cuin-Hinees
¥ ne :

o -

.- N IRV SRV
Cee Yy ~—~-1:‘JQ{:"W".>“'.I.’»." KA
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i80 Recruitment Rules for Various Posts in AIR

-

. /
from  amonyt cducu(iﬁfmny
qualilicd Group ‘D' stalf of Al
India Radio, hnving@ycars @
regular, scrvice in Group ‘D" /
posts

Note: The vacancy under $% guota against
(i) above shall not be earticd forward to the
next recru’timent yeat

2. In case of tecruitinent by pro-  Not applicable
- motion/deputation/transfer, .
gradeg from which promotion/ ¢
deputation/transfer to be m'adc
M Ifa Departmental Promotion Departmental Promotion Commi-
* Committce exists, what is its  tlce

composition (For considering Confirmation)
(1) Assti. Station Chairman
. Director/ Assis- -

tant Station
Engincer or an
\ i officer in the
cquivalent giade
in respective oflice
. (i) Admimstrative Mcmber
Officer or an
officer in the cqui-
valent grade w the
respective office
(1) An ouatside officer  Member
X of comparable
LN ) . rank
4. Circumstgnces  in  wilich Not applicable
~ U.PS.C. is 1o be consulted in
. making appointment
Authority; Ministry of 1&1 Notification No. 8/38/87-S-11 B(A), dated
21.6.1988 circulated vide DG, AIR Memo. No. R(3R)/47-S.11
dated 5/16.7.1988 and amended vide Notification
. No. 8(38)/B7-S.11/ B(A). dated 15.12.1989.

- -

T B PR A
LI S A

g Rag L ' , Fxtracts of supplementary instructions issued b» DG, AIR
() Seniority of Clerk Grade 11
The seniority in respect of Clerk Grade 1ls appointed through the
StaffSclgclion Commission is to be maintained according to their date
of joining as Clerk Grade I in the respective zone,

(DG, AIR Mcmo. No. 10/6/81-S.11 daicd 9.2.81)
“_.—--—Q
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CSTATION DIRLCt

ALL INDIA RAD]O.

- CHANDMARI

CGUWAHIATE 781003

IRE R f—I

@.

OR,

ALL 1MDIA RADIO
.- PRASAR BHARATT "
' BROADCASTING CORPORATION OF INDIA +.;;, N v o
STAFF TRAINING INSTITUTE (PROGRAMM EZ )nhs...::‘a.'.f/{; .“dgm“ :]
v ALL INDIA RADIO: RADIO COLONY : L , -
KINGSWAY CAMP :DE Lij1- 1100 09, .
9
DR. J.K. DAS, IBPS ¢ TEL/FAX 7456908 N
o ¥ W
DIRECTOR "
No. DSTI(P)2(5)/99-2000 / s Dated: 23.06.2000
Dear Sh. Rehman.
' » L
~ This is regarding the result of Departmental Exmxi%uad:oulo the grade
o[ HICIATCTT/SSK Tor {hc yeay 1995-96 and 1996.97, ' N
I'am pleasc to inform you that after the written cxaminatiori
- conducted in Nov. 1999 followed with Confidential Reporis cvaluation, the
following UDCs are hereby declared passed:
YEAR  S.NO. NAME -
1995-96 VACANCY - G-2 &SC 1
L. Sh. Shankar Bhattacharjce
2. Sh. Mrinal Kgnij Majumdar: . ‘
- WNo SC candidate passed (his exan.)
1996-97 VACANCY -G-2
' L. Sh. Narayan Dulta - '
2. Sh. L. Chakraborly , : ~
He may be given the appointments 1o the post of HC/ACCTTISSK.
as you arc the appointing authority. This may be taken up after getling all
*other conditions fulfilled. . '
| The complete CrR. Dossicrs of the following 12 candidates received
by us are returned, herewith: " e
| Sh. N.Dutta 2. Sh. S.Bhattacharjee -
3. Sh.I\/I.K.Majumd_m‘“ 4, Sh. Biwas Deb
5. Sh. L.Harindra Kr.Singh 6. Sh.S.H. Hussain '
,‘ 7. Sh. D.Chaudhury 8. Sh.P.Clmkz‘aborly
09 Sh. A. Chakraborty [0 Sh, Lianchunge
' L Sh.A K. Acharjce {2, Sh. Dula) Raoy
e Co '
. Kindly acknowledpe 1'ccciipt,.
R . |
N With rcgzu'ds'. o -
T ‘v?
A
P g P Yours sincz‘rcly.
o e . ,,/‘ o~y - -'Lu\'l .
DI j"””"i\/{ . (DR. J.K. DAS) R
" YSHL L. REIMAN,
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‘TEI\ﬁﬁ\I\\’T SHOWING THE REPORTING AND REVIEWING AUTHORITIES I

ANNEXURE'V

(82)

RESPECT OF THE ADMINISTRATIVE STAFF

’

TANNEXRE-IV(A)

\
N

Category of Post

‘Reporting Officer

Reviewing Officer

2 e 3 4
Il Ministrial/ Administrative staff working in Headquarters
sroup ‘A’ officers working in the Directorate |
Dircctor General Sccretary Minister
Dy. Dircctor General (Admn.) Director General Secretary
Dy. Director General (Sccurity) —do— —do—
Director (Admn. & Finance) —do— —do—

Dy. Dircctor of Admn.

Dy. Development Officer (Admn.)

Dy. Director Admn. (Welfare)
Dy. Director (O.L.)

Dy. Director (Administrative
Training), STI (P)

‘Dy. Director (Security)

Sr. Analyst

Director (Admn & Finance)
Director (Admn & Finance) CE
concerncd will add his remarks in
the same part

Dy. Director General (Admn.)

Director (Admn. & Finance)

Director, STI(P)

Dy. Director General (Security)

Director (Admn. & Finance)

Group ‘B’ (Gtd. & Non Gtd.) Staff working in the Dte.

Section Officers

Junior Analyst
Private Secretary/Sr. P.As.
Assistants

Research Assistant

Branch Officer

Senior Analyst
Immediate Officer
Section Officers concerncd

Junior Analyst

.

Dy. Dircctor General (Admn.)

Enginecr-in-Chief

Director General

Dy. Director General (Admn.)
Dy. Director General
concerned. DDG (A)

will add his remarks

in the same part as
Co-Reviewing Officer

Director General

Dy. Diiector General
(Admn,)

Director (A&F)/ DDG (A)
as the case may be.

Director (A&F) -

Branch Officer concerned

Senior Analyst




Bakids 20a P .

g

* e Vs /d\?

)

AIR MANUAL.

6. Inspector of Acctis.
7. . Stenographers/P.As. Gr.C
8. Accountant

9. Security Officer

Dy. Director General concerned

Immediate Officer
Section Officer

Dy. Director (Security)

A-III Group-‘C’ & ‘D’ Staff working in the Dte.

I. Lower Division Clerk/Upper
Division Clerk of the staff
scctions

2. Hindi Translator

3. Librarian

4, Reception Officer (Sr. grade as
well as Jr. Gr.

5. Telephone Operator

6.  Carc-Taker

7. Stenographer (Grade-D)

8.  Staff-Car Driver/ Motor Driver

9.  Gestetner Operator

10.  Sccurity Guards (Group-'D")

A-1V Staff working in AR Unit

1. Scction Officer

2, Licence Supervisor/Statistician
3. Statistical Asstt.

4. Statistical Computer

5. Machine Operator

6.  Sr. Cartographer

7. L.D.CJU.D.C. -

A-V Staff working in Security Cell

I.. Assistant/Incharge

2. LD.C./U.D.C

Section Officer

DD(OL)

Section Officer of the

. concerned section

Scction Officer (Hqrs)

Scction Officer, GA Section
Immediate Superior Officer
Scction Officer (Hqr)

Sccurity Officer (Dy. Dircctor
Security will countersign the
report)

Director, Audicnce Rescarch
Dy. Director (A.R.)

Suatistician

"

Dy Director (A.R.)

Section Officer

Dy. Dirccto.r (Sccurity)

. Director, Audience Research

' 62 ;

Director General

Branch Officer

« Dy. Director General
(Security)

Branch Officer

" Director (A&F)

Brnach Officer

Branch Officer u

—— o

Director (A&F) }
Director, A.R. . , E
Dy. Dirccllor. AR, |

4"

Director, A.R.

Dy. Dircector General
(Security) !
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~VI Group-B, C & D’ Ministrial Staff working in the Civil Construction Wing (Hqrs)

Scction Officer Branch Officer Superintending Engincer
(Civil)

Asstt/UDC/LDC . Section Officer Branch Officer

Stenographer/ PA/Sr.P.A. lmmcdi;lc Officer —_

Class-1V Staff » ' —

-V Group-‘C’ & ‘D’ Ministrial Staff in Divisional Offices (Clvil/Eicctrical)

Head Clerk Executive Engineer (Civil/Elec.)v Superintending Engineer
(Civil)
Divisional Acctt. ¢ ' "
Stenographer, Gr. 111 v Immediate Superior Officer C -
Clerk Gr. I and Clerk Gr.11 Head Clerk/ Divisional Acctt (as Exccutive Engineer
the case may be) (Civil/ Elec.)

All Class-1V Staff (Security Guard/  Immediate Superior Officer —
Chowkidar)

~VIII Group-‘C’ & ‘D’ Ministrial Staff in Sub-Divisional Offices (Civil/Elec.) of CCW *

Clerk Gr.l/Clerk Gr. I Assistant Engineer (Civil/ Elec.) _ Executive Engincer
(Civil/ Elec.)

All Class-1V Staff Immediate Superior Officer —
1INISTRIAL ADMINISTRATIVE STAFF IN SUBORDINATE STATIONS/OFFICES OF ALL INDIA RADIO

~1 Group—‘A’ & ‘B’ Ministrial & Administrative Officers working in Subordinate Stations/Offices of AIR

I. Cost Accounts Officer in Central Director of Sales Dy. Dircctor General
Sales Unit, AIR, Bombay. (Admn.)

2. Dy. Dircctor (Acctts.) in CSU " ' "

3. Asstt. Cost Accounts Officer Dy. Director (Acctts) CSU Director of Sales, CSU
in CUS

4. Accounts Officer in Central Stores, Head of Office o Dircctor (A&F) of DDG(A)
AIR, Dethi. . in case the Head of Office

is of Selection Grade
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Accounts Officer in the Offices of
Zonal Chicf Engincers .

Jr. Accounts Officer in the Office
of Zonal Chiefl Engincers

Administrative Officer in ESD
Administrative Officer in CSU

Admn. Officer in NSD (Sr. Grade as
well as Jr. Gr.) and Accounts Officer

Admn. Officers (Sr. Grade as well
as Jr. Grade) working in AIR
Stations/ Offices including HPTs
other than those working in E.S.D,
N.S.D. and CSU

Asstt. Business Mananger working
in Akashvani Group of Journals &
Betar Jagat, AIR, Calcutta

Hindi Officer at AIR Station/
Offices.

Monitors in Monitoring Service,
AIR, Ayanagar, Delhi

Director (Engg.) concerned In the

" Zonal offices

Accounts Officer

Dy. Director, ESD
Dy. Director, CSU

Deputy Director of Administration

Head of Station/Office (where the
Head of Office/Station is a Prog.
Officer, the Senior most Edgg,
Officer will record his comments
on & separate sheet and send these
comments to the Prog. Head who
will puss an these comments along
with the CR (o the Reviewing
Officer. This will also apply vices
versa in respect of the Prog. Head
in case the Head of Office/Station
is an Enga. Officer. The Head of
Station/ Office cither of Programme
or Engincering should write the CR
of the A.O./Sr. A.C. by taking
into account the view of the cach
other as the case may be)

Editor Akashvani Group of
Jaurnals/ Cditor-Betar Jagat,
Calcutta

Head of Station/Office’ (DDCOL.)
in the Hqr. will add his remarks
in the same part as Co-Reporting
Officer

Dircctor, Monitoring Service

64

Chief Engineer (Zone)
concerned ’

Dircctor (Engg.) concerned
in the Zone

Director, ESD

Director of Sales, Bombay. |
Jt. Dircctor of News

Dircctor (A&F)/DDG (A)
(where the Head of

Offices carey's equal

pav-scule to Dircetor, | '
(A&F) the C.Rs will he '

feviewed by the DG

(A) e.g. AOs/

Sro ALOL working in
HPTs and where the
Flead of Offices ure

_SDs (Selection Grade)

in position)

Dircctor of I'rog.(P.R)

Director, (A&F)/ DDG(A)
as the case may be

Jt. Director of News

4
\
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A.-11 GROUP 'C' & ‘D' MINISTERIAL/ADMINISTRATIVE STAFF WORKING IN SUBORDINATE STATIONS/
OFFICES OF A.LR.

1.

9.

Head Clerks/ Accountants at
Stations/ Offices (with ASD
or A.Q.))

Head Clerks/ Accountants at
Stations/ Offices (without
ADS/A.Q)

Head Clerks/Acctts. in E.S.D.
(with A.Q.)

Hcad Clerk/ Acctt. in NSD

Head Clerk/ Accountant at
CBS Centre

Clerk Grade-I and Il in NSD

Other Ministerial Staff at AIR
Station/ Offices (with ASD or A.0.)

Other Ministrial Staff at AIR
Station/ offices (without
ASD or A.O))

Programme Sceretary/ Tape
Librarian (born on regular
establishment)

Stenographers in NSD
(i) Working in Shifts
(ii) Other Stenographers

Stenographers at AIR Siations/
Offices

Asstt, Station Director or A.O.

Head of Office

Administrative Officer

A.O. or Sr. A.O. as the
casc may be.

Asstt. Station Director

(The ASE at CBS Centre will
record his comments on a
scparate sheet of paper and
send these comments to the
Reporting Officer who will

. pass on these comments along

with the CR written by him
to Reviewing Officer for his
considcration while reviewing
the reports

vice-versa in casc the

Head of Station/Office

is an Engg. Officer)

Head Clerk/ Acctt.

Immediate Superior Officer

wnd 0o

Programme Exccutive concerned

Immediate Superior Officer.
- o

Immediate Superior

Head of Office.

Dircctor, (A&F)/ DDG(A)
as the case may be

Dy. Dircctor, ESD, looking
after the work

Dy. Director Admn,/Jt.
Dircctor of News

Dircctor (A&F)

Sr, A.O./ Acctts Officer
NSD

ASD or A.O,

Head of Office

do

Ju Director of News

b
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2.

Security Staff at Stations/
Offices

(i) Sceurity Officer

(ii) Head Sccurity Guard

(iix;.) Security Guards/ Chowkidar

Hindi Translators at AIR
Stations/ Offices

(i) With Hindi Officer
(ii) Without Hindi Officer

Other Group ‘D' Staff at AIR
Stations/ Offices .

- e

Head of Station/Office

- Sccurity Officer or Immediate

¢

3

Superior Officer.

‘Immediate Superior Officer
Hindi Officer of the Station/
Office '

A.O. or Sr. A.O. or an Officer
of equivalent or higher status
nominated by the Hend of Office
to look after the Hindi Work

Immediate Superior Officer.

DDG (Security) .
Head of Office

Head of Office

—do—

66
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RANSdIs !U\RI\TI
. (BROI\I’)CI\S'I'II‘JC:

CORPOINTIIO
ALLe IND1A RAD IO

N OF INIHLA)
HoL:s Ita, 23(1 )/99: /1 x; ERES

: 1 ITANAGAR , O(b -

Dt.

o L RDER |
Sh, A, cnukrnbmrty, unac, aiwr, ltanagur 4g hureby directed
"l ook affer the worle of Accountunt(hssistnnb#, AIR, Itanagar
“e.f. 6:12,99 in addition to Wis own work ti1} further order
0T A rngular'Aucountwnt(Amsistant) 18 posted at thyg tation,

. 'L'(') ’ K ) . ) .

o Sh, A, Chakraborty. - STATION DI} CTOR,

T uhe, AIR, Ltanagar, ALL INDIA PADIO 13 21ANAG

Cory to := ' " .

o 1. The Superintending Engincer, a1l india Radio, Ifanagar.
2. The Drawing &-Djnburoing Officer, AIR, Itanagar,

3.

Accounts & Adnuy, Soaction,
§

N Khkondok

STLTION D RECTOR,

‘
’,
. .
L,
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~;‘- No. 1o/1,4/94-~3.11/ms>xf

o
4
]

T ’ OVERIMENT oo IKDIA s
PR IE GEuppar, AL HRTA_papro
i

’ 3
Ney Dcllli, “Ne 2

OFFICE pimo RANTUL | ‘ Lo
“"".*\”\".“"“f:" v ' S
) o :'-'1! ~"'-.:\;»N ,-'. E - . B ’ o ) ) ®
$e I-blding of Ip@ . P I AXtion of Seniority st of )
Min;'sterial Staff, : : ‘ i}
******* : ) "

It g obscrveu that Slne of the Zonail Stationg are not -
prqaaring the :;eniority 1 s of Lrca (CC—II) 48 per the Instre. .
Cdon g Containng n the Dcparbnent, of Persor_:al & Tmining Of fice
Mcmomndwn No‘.‘22011/7/8§-13stt.(D), dateq 3.7.86 (copy enclogag),

2, Hence jn Luty re! the seny

S¢ may
ICs APPointeg on compassionute gXounqg .
and gn the bagj g ot SeNio 1y

SOty o fitness_shall be Counteq, -
£ rom thei p datey ¢ bﬁpointment. ' R o

; G ‘Cre to he circulat-ﬁ.d ‘by.. ., . e
: 3"1.1.15 Qs pap thig Dircci:oratc‘" Lfica l\Iuno'randum of evern Nunbe
1 dategd 28.12.94 have Rot yet. been received. It is, therefore, .
TeQUEsiag that )3, SAmengy be fon-fan:led Lo thig Din:ctomte at
- Very early da'tr;-. T .

oW - . ) (’3
C - < ong
. ( 6. Trrgzr )
_ ‘ T Dy. pj reatoy g Adun,
N ' + For Dl recto p Genera).
The. Statigp Director,
A1 Tnaig Radio; °

ey Delpg /Jalandpa L/38ipur/ang dabad/ poynng ¥/ Bangaiq re/
Ihi ruvan dnthagy Tam/Mad g S/ My raka &/Cutia ck /Bhopa 1/
Lucknow/patna/c:alfutca/@q\..razw ti, : )

t

- e

. ’
—
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RECEIPT

\ Received Rs.500/- (Rupees five hundred) only from the Station
Director, All India Radio, Guwahati in compliance with the CAT Guwahati
Bench Order dated 04.17. 3004 against O.A. No.299/2003.

1o/iz/30649 M
' (ASHOK CHAKRABORTY)
Upper Division Clerk,

All India Radio, Guwahati
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IN THE CENTRAL ADl\/IIVIS’I‘RATI\eE‘T RIBUN A£
GUWAHATI BENCH: GUWAHAT]

0O.A. No. 299 /2003

Shri Ashek Chakraborty.
-Vs-
Union of India & Ors.
 -AND-

in the matter of*

Rejoinder submitted by the petitioner against the

written statement submitted by the respondcents.

The applicant abovementioned most humbly and respectfully begs to state as under:

That vour applicant categorically deny the statement made in paragraph 1 of the .

wrilfen statements.

That with regard to the statements made in paragraph 3
stalements it is submitted that the respondents categorically admitted that the
applicant is a candidate of 1984 batch as such he is admittedly senior to the
resﬁbndents no. 6,7 and 8, All India radio is a Central Government Organization as
such; bound by the provision contained in D.P & A.R. Office memorandum No.
Y2ITE & A(1) dated 6.7.1998 according to which the applicant is cntitled to be
placed above the respondents no 6,7 and 8 in the seniority list in the grade of L.D.C
and U.D.C.
03.07.1986. The letter dated 09.02.1981 as referred by the respondents in paragraph 3

Moreso, inview of provision contained in the D.G.P.T Circular dated

cannot prevaii over the provision contained in the ND.P & AR Circular dated
06 06 1978 as well as D.O.P.T Circular dated 03.07.1986, following the aforesaid
D O.P.T Circular, seniority of Sti S.S.Purkavastha, L.D.C, A.LR was restored by the

and 6 of the written



(%)

jﬁ)epartmcm following a dccision rendered by this Hon'ble Court. Thercfore
frcspondcnls cannot take the plea that they have [ollowed the departmental
instructions contained in the letter-dated 09.02.1981. Moreover. date of joining
camnot be a criteria for determining seniority, since the applicant is. a recruitee of
1984 batch of the SSC he is entifled to be piaced as per his merit and rank of the
relevant selection list. otherwise the determination of the senioritv of the applicant

vis-3-vis the respondent Nos. 6,7 and 8 hit by the Article 14 of the Constitution. The

%eﬁ:r dated 09.02.1981 has not been annexed in thé wriften statements although it is
%hown as Annexure-ll. In view of the factual position stated”above applicant is
entitled to be placed above the respondents Nos. 6, 7 and 8 in the cadre of
L.D.C/UD.C. It is relevant to mention here that in O.A No. 307/2003, appﬁcant has
rendered the seniority of the applicant of their own, applicant also deserve similar
treatment. The applicant relv on the judgment of the Hon’ble Gauhati High Court
passed in W.P (C) No. 4672/98.
A T oo it o4 i -A

That with regard to the statements made in paragraph 7,10,11,12,13,14 and 15 are not

cotrect and it is further stated that w\‘hen in all other cases when the respondents
issuing mark sheet on the demands of the candidates as stated in Para 4.12 of the
Original application, there is no justification to denyv the same to the applicant and the
respondents Union of India is bound to act fairlv and they are liable to maintain
transparency in the matter of Administrative Action which is absent in the instant

case of the applicant. Moreover it is categorically submitted that the applicant has

Eeep axcluded from the benefit of promotion in view of the downgrading of his ACR

without providing any opportunitv. More particularfv the applicant passed the written

examunation. The Hon’ble Court be pleased to direct the respondents to produce the

relevant ACR considered by the selection committee/DPC in the vear 2000 as

because 100 marks are allotted for awarding on the basis of consideration of ACR.

That your applicant categorically denies the statements made in Para 16,17,18 and 19
;of the written statements and reiterates the contentions made in the original
application. Moreover the respondents cannot make a departure in the matter of

writing of ACR as well as review of the ACR. Therefore contention of the

Aobed 9, € 2600 patsed in W, PO Nw 4L52/9¢

\
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tespondents made in Para 19 is catcgorically denicd and the applicant rcitcratcs the

v:rionlf:‘mion made in the original application.

That with regard to the statemenis made in paragraph 20,21,23,24,26,27,28,29 and 30
are not correct. More so in view of the fact that the respcmdeﬁts admitted that there
are vacancies Of 20% quota during the vear 1999-2000 but the same is now under
process during the vear 2005 and there is no mention about the vacancies available in

the year 2003-2004.

‘i'hat it is stated that it is evident from the paragraph 31, 32, 33, 34, 35. 36, 37, 38, 39,
40, 43, 45, 46, 47 and 48 are not correct except which are borne out of records and the
iappiicant further reiterates the statements made in the Original application. The
applicant further rely on the judgments dated 28.07.2004 passed in the O.A.No
39/2003 and also the judgments dated 25.08.2003 passed in the O.A.No 413/2002

which supports the contentions of the applicant,

¢ Copy of the judgments dated 28.07.2004 and 25.08.2003 are enclosed herewith

o 2 -
and marked as Annexure-Acand -§1’€SPGCEIV3£},’.

in the facts and circumstances stated above the application deserves to be

| allowed with cost.



N

VERIFICATION

1. Sri Ashok Chakraborty, Son of Late Sudish Chakrabortv, working as
Upper Division Clerk. office of the Station Director. All India Radio, Itanagar, do
hereby verily that the statements made in Paragraph 1 to 6 are true to my

knowledge and I have not suppressed any material fact,

And I sign this verification on this the dav of Februarv, 2005.

Badok @hohorbon ™
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CENTRAL ADMINISTRATIVE TRIBUNAL

LN, THE
i R T ,g’*.cuwnuan BENCH
.k" '5]’ g l“. e l i?:’- s_sz?'( "' I' ‘ "
f s ?briginfl: plication No.39 of .2003
i 3 ;1 ’ 5.7 ’ ;';‘;,' ;' ";.
ey 1 ! &
ate Iodecision"This.the,zgﬁk day of Jud, 2004
N &k;q k preodil %g{
h§§; P'ble Smt Bharati’Ray, Judicial Member
s
.Thégﬂ n'ble Shri K V. Prahladan. Administrative Member

w(?{f

Shrif ubrata Chowdhury.

wﬂﬁglnspegtor, o,y
C “Headquarter Audit. Unlt,_

«..c..Applicant

§ tes Mr;M. Chanda and Mr G.N. Chakraborty.
% ;: ('{ !’ )
yersus - "

s

@ Union 'of India, . -represented by the
ecretary to the Government of India,
Ministry of- Finance,

Department of Revenue,

:zf ' New Delhi.
. 2. The Chairman,

'
.LI

'5..Sri Abdul Kader Zilani (PR),

"Central Board of Excise and Customsg,
 Ministry of Finance," -

« Department ‘'of Revenue,

North Block, New Delhi.

_f . The Commissioner of Central. Excise,

Morellow Compound, Shlllong. .
..The Regional Director,
. Staff Selection Commission,
Rukmlnlgaon, Guwahati.

Anti Evasion Division;
Central Excise, Guwahati.
6. Sri Meitram Indramoni Singh (LR),

Customs Divisional Office,
Imphal, Manipur.

“Y..7. sri Sankar Pratim Deb (DR),
A

Offlce of the Comm1saloner of Customs,
»Cuatoms Headquarter
Shlllong. .

8 Srl Sdntosh Seal (PR),

Inspector,

"Office of the Commissioner of Customs,
1Customs Headquarter,
SShlllong. :

---...Respondents
By Advocate Mr A. Deb Roy, Sr. C.G.s.cC.
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BHARAYI RAY, JUDICIAL MEMBER -

Heard Mr M. Chanda) ilearned

applicant ‘and Mr A.fDeb Roy,

,appeared for respondent Nos. 5 to 8.

7 . .
Tax, - Central Excise,

s
T

Commission 'in the year 1984 and was

counsel for

learned Sr. C.G.S.C.

called for

the'

None

“":,‘[: . N
ﬂ%. It is the case of the applicant that he alongwith
“]others

7 appeared”in the examination for Inspector of Income
conducted by the Staff Selection

anA

interview (Vlva) on 17.4. 1985 v1de letter dated 26. 3. 1985

The appllcant appeared in the viva voce test on 17.4. 1983.

He was found suitable for the post of-

‘Inspector

and}‘

accordlngly selected by the Staff Selectlon Comm1ssxon and

of the Collector‘ now rede31gnated

as

" his name was recommended by the Comm1551on -to the off1ce

Commlssloner.‘

Thereafter, the appllcant was ‘asked by the Offlce of the

Commissioner, Shillong to appear in the Physical test on

1. lO 1985 v1de letter dated '13.9. 198J.

v ,«». ,(

Accordingly;

the

appllcant appeared in in the physxcal test on 1.10. 1985

longw1th the .other batch mates. It is the,grlevance of

e 1nterv1ew alongw1th the appllcant were recruited 1n

/the month'of October 1985, but the appllcant was offered

the app01ntment only in the month of January 1988 after a

lapse of more than two years for no fault on the part oi
appllcant.»Accord1ngly, the applicant joined the poSt of
lnspeCtor on 1.3.1988 after completion of all necessary

formalltlea. It is also the grievance of the applicant'

’!f

’l

V

. that:] respondent Nos.5 to 8 are either dlrect recruitees of
«. the subsequent batch of the applicant or promoted to the’

5'grade.of Inspector after the applicant's batchmates were

[P
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dppqlnted and- all of them were placed above the applicant

with . [ . . ,
in&%he seniority list: As a result, the direct recruitees
LY : . . ]
an@{the promotees, namey the private respondent Nos.5 to 8

alongwith some others were placed above the applicant and

they became between

appointees in . October 1985 and

28. 2»1988 Consequently, the private respondent Nos.5 to 8

have ‘been placed above the applicant in the seniority list
\‘

of UInspectors published as on 1.5.2001 and placed at
serial*nos.256.to 259 .and other juniors of the applicant
have been placed thereafter in the said seniority list,

whereas the name of the applicant has been shown at serial

No.340. The seniority list published as on 1.5.2001 has

been annexed as

.

3,

Annexure~1 to the O.A. ! o

The applicant submitted a detailed representation

on .10 1.2002 addressed to the Commissioner of Central

t(

Exc%se; prayxng 1nter alla for fixation of his senlorlty
r"~
as per the mert llst of 1985 panel with all consequential

l! ‘

beneflts. In the said representation he' has also stated

tha? a lérge number of direct recruits as well as promotee

Inspectors

including
I3

some of the Inspectors who were

the year

emp?nelled for recruitment in 1988 have been

placed above the applicant in the seniority llBt published
v "‘ .

as on‘d 5.2001.,

lw.

Reminders was also sent by the applicant

on$8 3 »2002 and 17. 5 2002 praying for correct fixation of

1
u oo

hlafsen1or1ty in the cadre of Inspectora placing him above
3 {77 x

the reapondent Nos. 5 to 8 in the senioiryt list published
1!

as.on 1.5.2001. The appl1cant further submltted that the

respondents w1thout replyzng to the representatlon made

bywtthe

R

Inspec}ors as on 1.4. 2002, whereln the name of the pr1vate

B w}? ! 1 [N

respondent Nos.5 to: 8. have been placed above the appllcant
i"' t H

at i eerlal Nos.250 to 253 and the other juniors of the
G ' )

applicant issued another sen10r1ty llst of

b

'ﬁ ‘ . ‘ applicant........

.
t
.-

7R3
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vapplicant have also been placed above the appllcant 1n the

,1mpugned -seniority l1st publ1shed as on 1.4.2002. In the

5

'*samey.sen10r1ty llBt Athe- applicant is placed at Bserial

"TN° 334 Being aggrieved by the wrong fixation of senlorlty

j:of the appllcant in the cadre of Inspectors, the appllcant

,l

‘approached the authority for redressel of his grlevance,

kM

'butjglndlng no favourable_response from the respondents he

has?tapproached this Tribunal = seeking the following

reliefs:

1. To direct the respondents to refix the senlorlty

of the applicant placing h1m above the respondent
-Nos.5 to 8 in the cadre of Inspectors and to
: .~ further direct the respondents to count. his
‘fiseniority alongwlth the reécruitees of 1985 batch
" for the purpose of his promotion to thelbnext
f{ “ higher grade. | '

To direct the respondents to recast the seniority
'lxst of Inspectors published as on 1.5.2001 and
'ff; ”.the . subsequent seniority list - if published
';placxng the appllcant above the respondent Nos.5
”Ato 8. '

'1!The’respondents have contested the application by

that ‘in the year I988, 102 candidates were called'for

d

physical test out of which 82 appeared and ultimately 62

) 'o'«

candldates could qualify the phy81cal test. The appllcant'

u‘ .-

‘who; qualifled the written as well as the viva voce test

'L in

' alongw1th the others failed to ‘meet the chest measurement

i
conducted by the North Eastern Police Academy and hlB case

for appoxntment was rejected. Subsequently, the DOBSlerS
: ,N

‘ of the rejected candidates' who failed to quallfy the
- 5

phy;lcal test were forwarded to the Board in May 1986.

Immediately on receipt of the dosslers, the Boardvxssuedv

1

revlsed guidelines v1de letter dated 10.9.1986 'on the

thsical......,.'

flling counter ‘reply. It is the case of the respondents .
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4
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(5]

™~ ;
\L/ o physical standard test wibth direction to  the
‘ ' Comp;gsioner, Centrak.ﬁxcise, Shillong fo review in the
liéht‘of such instructiqns issued by the Board of all such
rejected cases. Thereafter the case of ghe rejected
candidates were reviewed, out of thch five candidates
iné?hding the applicant were found fit for appointment
wh;%hewas forwarded to the Board on 14.8.1987, The Board
vié;.letten dated 16.11.1987 approved their appointments
'prq&}déd theylﬁare found fit jn all respects as per the

-3
ins?ructions of the Board. The appointment letter was

isshed to the applicant op 6.1.1988 ang the applicant

‘
.

joihed on 1.3.1988., 1t is, therefore, the contention of
4

4 '
the; respondents that in these circumstances when the

cer aztee |

) .
app}icant- who, prima facie did pot have a chance of
£

dn@baﬁ"werg,offered appointment in 1985 ang onwards. Hence the
DAYV CN .
' could not claim 8seniority over the private

and the application deserves to pe dismissed

a8 well as op Promotion. It jg the contention of the
learned counsel for ‘the applicant that the Settled

position.of lawfis that seniority is- required to be fixed

AR KT < S ant vame i ‘
A g&;hgg_mgi‘,ﬂ Qﬁ?g.l.c%{list/:bqtu itdent yoar,  RRKHLXXKKHK
. 1 . - . . . 2 B <

A8. .40,
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~ and! 2 2 are reproduced below.

‘ were selected subsequently.

-1k -

as:per the relevant rule./ In this context, thedlearned
counsel for the applicant mentioned the probisions
; . .

contalned in D. P. No.9/23/7/E & A (l) dated

& A.R. O.M.

6 6 1978, accordlng to thCh the applicant is entltled ;to

be ‘placed above the respondent Nos.5 t
A

o 8 in the'seniority
llst in the grade of Inspector. The. learned counsel for

the applxcant has drawn our at

'nxorlty of Dlrect Recruits and Promotees,

i.e. para

2. Iy%and 2. 2 enclosed ‘as Annexure 6 to the 0. A.

Psras 2.1

Vo "2 1l The relative sen10r1ty of all dlrect
o - recruits is determined by the order of merit in
' which they are selected for such appointment on
" the recommendations of the UPSC or other selecting
4 . authority, persons appointed as a result of an
; earlier selection being senior to those appolnted
88 a result of a subsequent selection.

x-,cof 8election by a DPC, the senlorzty of such
! promotees shall be in the order in which they are
~-ﬁrecommended for such promotion by the Commlttee.
-.Where promotlons are. made on the basis .of
':seniorzty, subJect to the rejection of the unfit,

the: "seniority - persons considered fit ' for
" promotion at the same

the: relative seniority -

in the lower grade ‘from
which they are promoted. Where, however, a person

is- considered unfit for promotion and- -is
superseded by a junior such persons shall not, it
he ' is subsequently found

persons who had superseded him."

The learned counsel for the’ appllcant has placed reliance
of Dalllah Sogah Vs. State of Kerala and others,

in (1998) 9 SCC 641, wherein it was held that the select

llst that was prepared earlier and was Stlll alive. when

vacanc1es arose, the applicant could not be made to suffer

.On account of delay 1n her app01ntment and since she was

selected earlier she has to be ranked senlor to those who

He has also relxed upon the

Judgment of the Central Admlnlstratlve

Tribunal, 'Full

~Bench, Jalpur in O. A No 121 of 1991 declded on 16.7; 1996,

N

wherein......

reported

tentlon to the relevant rules

2.2 Where promotions are made on the ba31s__

time shall be the same as

suitable and promoted,>
s take seniority in the hxgher grade over the Junlor

'upon the Judgment of the Hon'ble Supreme Court in the case .

o/
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4
an earlier year is illegal and in violation of Articles 14

P i

and 16 of the Constitution.
.

seniopity to those officials who passaed tﬁf examination in

6.' 'AjWe have given our anxious consideration to the
argﬁménts put forth zby -the 1learned counsel for the
":;’hf' M . .

: 'partnes. We have algo‘gone throhgh the materials placed
"‘, ,,“"\ 5’& ."? .y . . LA

-

et

)

: bgfége'ue and the judgments relieg upon by the learned
. AR L) }

”: couqbel'for the applicant.
it

7.:;‘ It can be 8een from para 3 of the counter reply

that: th
co
Hzithrgﬁ stages, i.e. (i) Written test,
- :

€ process of selection of Ispectors consists of

(ii) viva voce test

—— e -

Zandégiii) Physical test including walking, ¢ycling etc.
. ‘;," ’

o—.

4

7 !
B § < i% hot in dispute that the applicant qualified in the

1
)

fa

‘_-—-.4..“
el

Jqfwriﬁsen test as well ag in the viva voce test, but the
4

 . applicant was not found fit jp the physical test first

i timei for selection to the post of Inspector. Byt,

subsgquently he was foung fit in the pPhysical test as per

the reviseqd guidelines issueq on 10.9.1986, Thereafter the

app%icagt was offered appointment onp 6.1.1988 ang he

. E:;;;Z\\Qoingd on 1.,3.1988. It is not the case of the respondents
{7 “ ,

1

™

te'tv and viva vyoce test in the subsequent ae&ection
f pﬁZceedings. As mentioned above, there are three stages in
' ,tée entire selection Proceeding and it concludes when one
. Qualifies ip. thé three tests. The applicant was found
Ssuitable and was given appointment only when he was found
fit in the three stages, i.e. after he qualified in the
Physical test. Therefore, there is no dispute that the
applicant was appointed from the select list of 1984-85,
That being the position, in po way the applicant can be

said to have been appointed from the Subsequent select

list........




‘oh'ﬁth recommendation of the yniop Public

Commission or any .other selecting

to-%khoee being appointeq: @8 a resut of ga subseqhent
selection. The applicant was not responsible for the delay

R
N

inngeviewing his physical fitness. As stated earlier, the

and appointed from the 1984-85

1 e In

}ﬁ?’ D , ‘ o _

in»g;A.No.26 *of 1998 (Shri S.S. Purkayastha vs. Union of
8 RN o

~.this contextvwe have seen that this T:ibuﬁal

- Indi@ and others) decided'én 25.1.2001,|re£erred to by the
. ,“t! YV'L»“ R ) . ) - ) . . .

-had considered the
. r‘\M

?notfgiving the applicant therein the benefit of seniority
FARRE i | |

as.Behvthe date of selection.

U

:  ';~' theg?bove juddment is iep:oduced’below:
; E) T ,:j“ ) . B

"From the facts alluded above,
; »‘that.the’applicant was a candidate re ‘
- the basis of the 1987 selection. Undoubtedly,

it emerges

SSC so- far the applicant was concerned, for which

: ' - According to
, the respondents also the applicant'did,not;have
: any hand in the delay. In the circumstances-there
-Was no justifiable reason for not
applicant the benefit of the rule as p
of selection since the applicant

R

. ‘

Service

authority, the :persons

‘The relevant paragraph of:

cruited on.

giving. the

R
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9. " 1In view of the above facts and cxrcumstances ot
- 4‘.” .

aa and the Judgments referred to above, we hold that

’g#f;(respondents were not justified in placing the

- ; W ' o
e 1:‘;appl}cant inithexsenipr;ty list below respondent Nos.5 to
. ; A RD i s VJ‘" 1 te b . ¥ . .

g@i AB,fwho,‘admzttedly became appoxntees between October 1985

mgcann?t be held respon51ble for the delay in revzewlng his
phys%cal fitness. We, therefore. direct the respondents to

fix the sen10r1ty of the applicant by placing h1m above
grespondent Nos.5 to 8 in the seniority list in the cadre
dx v

'*’_f Inspector and extend the consequent1al benefits that

:.h

?ﬁaccrue from such refxxatxon of his senlorlty as per rules.
A f3

_However, thee ehall be no order as to costs.

Sd/msmsaam
Sd/MEMBER (Adpy )

C«uﬁed te ¥e 1rud L)W
ﬂrﬁa nf‘o’ﬁdrﬁ

3Qhensd ‘”ﬂ?’ozq .04

Section Ofjicer (J) "~
‘CATe GUWAHATI BANCH
Guwahati-78"008

 .W{”andy28 2 1988. Herezn,:ln thle case the appllcant also

[ 'v%g:' The O.A. is allowed to the extent 1nd1cated above.
B
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The Hon'ble Mr Justice D.N. Chowdhury, Vice-Chairman
The Hon'kle Mr K.V. Prahaladan, Administrative Member

l. Shri G.K. Nair

2, Smt K. Marbaniang

3. Smt Sentimongla Ao

4. Shri Tarit Ranjan Das

Working as Superintendent in the

Office of the Deputy Director General,
Geological Survey of India,

. North Eastern Region, Shillong.
By Advocates Mr M. Chanda,
B Mr G.N. Chakraborty and Mr S. Ghosh.

«seses.Applicants

= vVersus -~

1. The Union of India, represented by
The Secretary to the Government of India,
Ministry of Mines,
New Delhi.

2. The Director General

Geological Survey of India - Co
27 J.L. Nehru Road,
Calcutta.

3. The Deputy Director General
Geological Survey of India,.
North Eastern Region,
Nongrim Hills, Shillong.

«+s...Respondents
e y..Advocate Mr A. Deb Roy, Sr.C.G.S.C.

® 4 v 00060 0beoe
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The -issue raised in this application pertains to
fixation of.seniority in the grade of Superintendent on
the strength of promotion made on the recommendation of

the Departmental Promotion Committee in the following

-~

Annetn-C
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\i/circumstances:

The four applicants serving under the respondents

were promoted to the post of Superintendent on the basis
of a Departmental Promotion Committee (DPC for short)

meeting held on 4.3.1998. 1In this application the

applicantd8 contended that there was no justification for
' ~ not convening the annual meeting of the DPC right in
time and thereby causing prejudice in their career. The

applicants contended that: prior,sto ‘reclassification of

posts in the Geological Survey of 1India the post of
i Superintendent was classgified as Group 'c!
ﬂ (Ministerial). The reclassification of the posts based
l - on the revised norms of pay scale was notified vide
letter No0.3/1/99-d.II dated 8.6.2001 in which the post

of Superintendent Wwas reclassified as Group ‘' (Non

Gazetted). The criteria for eligibility for promotion

| : from the cadre of Assistant and Stenographer Grade II to

cadre of. Superintendent are indicated in the

ment rules, which reads as follows:

, i) From Assistant to Superintendent - 4 years
Co service
- fa as
‘ Assistant
; ii) From Steno Gr.Il1 to Supdt. - 4 years

gerrvice
as Steno-
. grapher
. Gr.IlIl.

The stenographer Gr.. I1I and Assistants are
promoted to the post of Superintendent at 1:10
formula i.e. one post to the Steno Gr. 11 stream
and a post to the Assistant stream. In doing soy
out of each 10 posts of Superintendent the 1lst
post goes o the Steno Grade 11 and then the
remaining nine posts go to the Assistant Grade
and in that order the post Nos.l. 11 and 21 and
so on are meant for the Stenographer Grade 11 and
in between are meant for the Assistants in the
cadre of Superintendent."
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. i\ -‘
;ﬁ/ 2. The DPC ought to have been held simultaneously.
Instead there was delay in holding the DPC in the N.E.

Region. The process for promotion e¢eto the post of

Superintendent for the vacancies that arose in 1997 was

initiated and DPC was held on 1.11.1997 in all the

regions throughout the country simultaneously, whereas

!

the DPC for filling up the posts of Superinéendent was
held in the N.E. Region in March 1998 only and pursuant

. to the recommendation of the DPC held in March 1998

the applicants were promoted. The applicant Nos.l, 2 and

: 3 were posted at Shillong, namely in the Headquarter of

: the N.E. Region and joined their promotional post

instantly on 12.3.1998, while the applicant No.4 who was
posted at a remote station at Itanagar could join his
promotional post on 27.3.1998 after his release from the

« boet of Stenographer Grade II at Shillong. Due to the

delay in their promotion these applicants, naturally

were placed down below in the All India seniority list.

. It was also pleaded that seniority of

N

~,"Ve,
“

.

Waintained on All India basis in the Geological
‘ W’? ."' N . . , .
@?{ ‘f India, computing the seniority

on the basis of

Superintendents

e\gAatd] of appointment in the cadre of Superintendent.

f the fact of that the posts were filled in all

,‘-‘quaiuhg'fy ions excluding the N.E. Region by holding DPC on
" AZncw v

1.11.1997 the present applicants of the N.E. Region
apprehend that they were likely to suffer loss in their

seniority in the matter of their promotion in future.

Accordingly the applicants submitted representation

before the authority. The applicants in this application

eaded that their seniority in the grade of

Superintendent is to be computed by taking into account

as‘.....h.



i o

as if DPC was'held on 1.11.1997 instead of March f%@e

and fix their seniority in the merged seniority list of

Superxntendents consxderxng their senlorxty position in -

their respectxve £eeder grade, i.e. Ass;stant/

Stenographer Grade 11.

3. The respondents in the wrltten statement opposed

the clalm of the appllcants and stated that the process

:of promotlon by holdlng DPC was 1n1t1ated right in time
vonly when promotlonal vacancxes arose. In the written
‘statement the respondents -l\pleaded " that. four
Superintendents- from‘ the N.E. Region ‘were offered
‘promotlon to the post of Admlnxstratlve ()fficer vide
O.M. dated 5. ll 1997 on the recommendatlon of the DPC.

On their acceptance of the offer of promotion and their

posts of Superlntendent fell vacant in the N.E. Regxond
on lO 11,1997, 11.11.1997, 17.11.1997 and 19.11.1997
respectlvely. Accordlngly steps were taken for convening

a DPC for filling up: the posts of Superxntendent that

{tWes the DPC was(held on 4.3.1998 in which the'.

M/

& red s ondents stated that lnstructlons for holding: DPC

romotion to the post of Superxntendent on the same

date throughout the country as a whole sq&rted on
3.7.2001. The Trespondents further stated that sinee

Group ‘B! Non Gazetted posts as per revised

¢{assification are treated as feeder grade for Group. '

Gazetted post, the DPC for promotion from Non Gazetted-

post...;..rf

joining in the post of Administrative Officer, four:

vacant due to promotion to the post of -,

rative Officer. On completion of the necessaryf

s were promoted to the post of SuperlntendentQV
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*
tZéost to Group 'B' Gazetted post was decided to be held

on the same date to facilitate availability of egqual

opportunity for all for furtherance of their carcer

prospect. Accordingly by O.M. dated 22.6.2001 it was

decided that henceforth all DPC for Group 'B' (Non
Gazetted)’posts which are the feeder grade for Group ‘B!
(Gazetted) posts would be held on the same date

throughout Geological Survey of India as a whole. Prior

to reclassification of posts in the Geological Survey of

India the post of Superintendent was‘classified as Group

'c' (Ministerial). The respondents also asserted that

the recruitment rules for promotion to the post of

Superintendent envisages 90% from the grade of Assistant
with four years regular service and 10% from the grade

of Stenographer Grade II with four years regular

service. The ratio-of promotion was was 9:1. Denying the

contention of the applicants for a common date for

holding of DPC, the respondents asserted that a common
date of holding DPC was initiated only from 3.7.2001

onwards on reclassification of the post. There was no

/*/flﬂthnotlflcatlon issued for holding a common DPC on

g e, respondents further stated that five posts of
ﬁ rl‘tendent tell vacant in the N.E. Region,
on 10.11.1997, 11:11.1997, 17.11.1997 and

1997 due to the promotion of four Superintendents

to the post of Administracive Officer and one post fell

vacant on 31.12.1997 due to retirement of one
/Superintendent. After following due procedure, the DPC
meeting was held on 4.3.1998. The respondents reiterated
that since there was no vacant post of Superintendent as

on 1.11.1997. Therefore, the question of fixing the

seniority of the applicants from 1.11.1997 did not arise.

[ S —

one
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4.
We have heard.Mr M. Chanda, learned counsel for

the applicants and Mr A. Deb Roy, learned Sr. C.G.S.C
. .

at length. Admittedly, the DPC for £filling up the posts

of Superintendent was not held simultaneously; The DPC

in other places except the N.E.

1.11.1997. The DPC

Region was held on

for filling up the posts of

Superintendent in the N.E. Region was held in March

1998. Admittedly, the post of Superintendent is a feeder.
post and an employee can aspire to -be an Administrative
Officer from the post of Superintendent. There is one
common seniority list of Superintendents on All 1ndia

level. Therefore., date of promotion for career

advancement is a crucial factor. The frequency of
2 holding DPC meeting is one of the essence of good

adpinistration in conformity with the policy laid down

intkhe equality clause enshrined in the Constitution of
) A “dNa N\ The Executive in its own wisdom also formulated a
‘ y for holding DPC meeting frequently. As per the

he appointing authority is to initiate action to
up the ekisting as well as the anticipated
Zancies well in advance of the expiry of the previous
panel by collecting relevant documents for being placed
pefore the DPC. As per one of the administrative
instructions pPC is to be convened once in every yeary
if necessary on a fixed date; i.e lst April or May. The
Ministries/Departments are to lay down time schedule for
holding DPC under their control and need to monitor by
making one of their officers responsible for keeping a
watch over the various cadre authorltles to ensure that
they are held regularly. As pet the scheme a vacancy

is to be filled in accordance in accordance with

the..... ‘e
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v ‘e: recruitment rules in force on the date of vacancy,
. R X T

jN

; ”{etrbspective effect. fThe department, as a matte;_ of
4 ) .

) . , N e e s cam e PR -‘
f/ * unless rules made subsequently have been expressly given
?? . ; ) ‘

« fact by its communication dated 28.11.2001 clarifiéd

|
-
* "It has been decided to hold the DPC meeting
for promotion to the post of Gr 'B' Non-Gazetted
post in the scale of Rs.5500-9000/- againat the

the position and issued the following instructions:

of promotion/death, if any or any other unforseen

circumstances on -10th December, 2001 " (Monday)
simultaneously all over India. . '

+Since a -common date'for‘conveying D.P.C. 1in

the Gr. 'B' Non-Gazetted grade (which are the

feeder grade for Gr. 'B' Gazetted) has been fixed

in order to facilitate equal -opportunity to all

, for their furtherance of career prospect, all
Heads of 'Department of regions/Special Wingsa/

§ ‘Training Instt are requested to hold the D.P.C.
on 10.12.2001 ‘and take necessary action for -

effecting promotions against the vacancies in”

their respective region etc, if any." ;
t . ;

:\ "-_ﬁ'l‘he aforesaid .policy was issued as a guidance to the

department to meet the rquirement of the equality clause

enjoined in Articles 14 and 16 of the Constitution. [
5.7 As alluded earlier in the instant .case the

L3

: ' ‘ [
vacancies of Superintendent from the N.E. Region also

0

surfaced in November 1Y97. The authority was well aware

&‘&Eﬁgyg the vacancies, somuch so the DPC for filling uplof

t opfs Administrative Officer on promotion was held
103

® N ! ) ' |
6= ﬁoi November 1997 and promotion orders of The
= o :
< ‘hdmbhfbcp%tive Officers were 1issued as far. back |as
N2 - ‘) 1'/,-' N . \ .
R -qsqq\/' - . . . ) .
1.1997., In he circumstances there was no.

\ Justification for not holding the .DPC for filling Eup
' ‘\ th sts of Sﬁperincendent in the.N.E. Regién élso!as
\ oy 1.11.1997. fThe delay in holding DPC in-the inst%nt
‘ case, on the face of the vacancies resulted in delayéd

.
. . . p | :
promotion of these applicants, which in its turn atfetted

resultant vacancies for the year 2001 arising-out .-
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6. on ;onsideratibn of all

o weq therefore, hold that for

0z

1

in their inter se seniority.

the ends of justice . a

'direction 'needs to be 1ssued to the respondents ‘to

'ﬁr

revise the aenxotzty list by antedatxng the date of ppC

meeting to 1l.ll. 1997 so as to avoid 1n)usticegto xhé

applicants and consxder their case for promotlon on - the

basis of the ppC on 1l.11. 1997 as per rules. The

respondents .are d1rected to completé the above exercise

as early as poaszble.'preferably within two months@frbm

the date of recelpt of the order.

__..M.—-,M-"-‘.._—.w e e e g—
e e s T - . -

3/ VICE CHAIRNAN
5d/ MEMBER’ (A)

v‘MINlSTRATIVB MEMBER V {CE-CHA LRMAD

Mﬁe& te Ve true Copn
 GURCY atafafy

G

" Seetfon Of,ucer (])
CA T GUIVAHATI P anCU
Guwahati-76'005

the aspects of‘the matter

o )
app‘lcatlon is -allowed to the extent

There ,shall,' however: ‘be. no order as to
4 . _ ;




